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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having 
been authorised by the Committee to submit the Report on their 
behalf, present this Nineteenth Report on the Action Taken by 
Government on the recommendations cQIltained in the Eighth 
Report of the Committee on Public Undertakings-ToW1lship and 
Factory Buildings of Public Undertakings. 

2. The Eighth Report of the Committee was presented to the 
Lok Sabha on the. 4th May, 1965. The replies to recommendations 
contained in the Report were received on the 6th March, 1967. 

3. The Committee considered the replies on the 18th April, 1968 
and approved the draft report on the same day. 

4. The Report has been divided into the following four 
crapters:-

(i) Rep()r" 
(ii) Recommendations that have been accepted by 

Government. 
(iii) Recommendations which the Committee do not tlesi"e to 

pursue in view of Government's reply. 
(iv) Recommendations in respect of which replies of Govern-

m9llt have not been accepted by the Committee. 

5. An analysis of the action taken by Government on the recom-
mendations contained in the Eighth Report of the Committee on 
Public Undertakings (3rd Lok Sabha) is given in Appendix XVI. It 
would be observed therefrom that out of the 54 recommendations 
contained in the Report, 63: 89 per cent have been accepted by Gov-
ernment and the Committee tlo not desire to pursue 23: 15 per cent 
of the recommendations in view of Government's rep1y. Replies of 
Government in respect of 12.96 per cent have not been accepted by 
the Committee. 

D. N. TIW ARY, 
Chairman, 

NEW DELHI; Committee on Pu~lic Undertakings. 
April 25, 1968/Vaisakha 5, 1890 (S). 

•.. (v) , , 



CHAPTER I 

.A. Outlay on townships 

Recommendation (Sl No.1) (Paras 7-10) 

The Committee on Public Undertakings (3rd Lok Sabha) in paras 
'7-10 of their Eighth Report on Township and Factory Buildings of 
Public Undertakings noted that the total capital outlay on town-
ships of Public Undertakings was of the order of Rs. 280 crores 
which constituted over 11 per cent of the total investment on the, 
projects. The Committee felt that the incidence of the costs of 
townships, over the costs of production of the Undertakings was 
considerable. The Committee were of too view that if a substan-
tial portion of the investment was spent on townships before any 
productive activity started it added considerably to the over-heads 
of an enterprise and affected its profitability. The Committee 
therefore felt that the public undertakings should follow a balanced 
approach in incurring expenditure on productive and non-productive 

. activities and desired that the public undertakings should not 
follow standards and scales of accommddation which may attract 
public criticism. This underlined the need for laying down suitable 
guiding principles, norms and standards without any delay. The 
Committee urged that pending issue of detailed instructions, Gov-
ernment should impress upon public undertakings to pay utmost 
importance to economy in the matter and find ways and means of 
reducing the present rate of outlay on townships. 

2. In reply. Government have stated that the scales of residen-
tial accommodation for different pay groups prescribed in 1963 have 
been revised and communicated to the public undertakings for 
a'cioption. In their Memorandum on Industrial Housing, addressed 
to all Ministries of the Government of India (Vide Appendix: I) the 
Bureau of Public Enterprises has laid down that the future 
construction of residential buildings in public enterprises should 

-conform to the following standards and pay ranges. 

Type 

I 
II 

III 
IV 
V 

VI 

Plinth Arca 
Sq. ft. 

365 
400 
600 
900 

1500+200 (Servant's 
quartet & w.e.) 

2100 
+ 240 (Servant's QUalter~ + 22S (garage) 

Pay Range 

Upto RI. 110 
RI. II I to '300 
RI. 301 to 600 
RL· 601 to 12,0 

R .. 1251 to.2000 
Re. 200 I and above. 
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3. The Committee have DOted that the Bureau qt Public Enter-
prises in order to effect ~ has issued instructions regardiBg 
eGDStrudion of resideatiar lmildinp in PU'b6e Sector undertakings 
but feel that the existing six eategorieS of buildings should be red.uc-
ed to four. The CcJmmittee are also of the vit'W that the pat~ru 01 
multi .. toreyecl Bats . to hOUSe employees, shoulcf be invariabJy 
accepted, in order to save space ud expenditure now incurred on 
IprawUa, towuhips. As far as pouible buildinr of bunealows for 
neid_tial P1JI1)OSea should al.o· be diseouraged. 

B. Diversion 01 fUDds 

~mmelldatiOD (St. No.3) (Para 15) 

4. In the Third Five Year Plan, a sum of Rs. 50 crores had been 
provided for townships of all industrial undertakings (including 
departmental undertakings) of the Central Government. It was 
explained, during evidence that the Plan provision was not made 
on any basis and that this sum was an ad hoc provision. There 
was also an understanding with the Planning Commission that if an 
amount set apart for a project was not used for that purpose, the 
lame could be diverted to housing. 

5. The Committee on Public Undertakings did not approve of 
diversion of funds meant for productive purposes to housing and 
rec~ended in para l~ that, in future, the Plan provision for 
townships of public undertakings should be made in a realistic 
manner, after assessing the requirements of the various 
undertakings. 

6. In reply, Government have merely stated that specific ~anc­
tions are issued after scrutiny of the actual requirements of each 
project. 

7. The Committee are constrained to observe that the repJy of 
the Govenunent to this recommendation is not at aU sati~~actory. 
In no circumstances should money, eannarked for productive pur-
poas Uke eapibl expenditure, he diverted for housing or any UD-

prod.dive JfWpOSeS. The Committee, thMefore, reiterate their 
earUer rec~datioa ud suaest that in future, adequate and 
~rate pro~OIl of mOiley for housiag 01' townships of public 

~ :. 

undertakiDp &heuId be made in the estimates. 



3 

C. Unit cost of houses 

Recommendation (SI. No.4) (Paras 16-19) 

8. The Committee on Public Undertakings in para 16 of their 
Eighth Report noted that there were wide variations in the cost of 
houses built by various projects located in the same area. The 
average cost per dwelling unit in most of the undertakings ranged 
between Rs. 11,000 and Rs. 27,000. In the case of bungalows for 
high officials, the cost of construction, per bungalow, ranged from. 
Rs. 1.03 lakhs to Rs. 1.75 lakhs. 

9. The Committee recommended that the plinth area for higher 
categories of houses might be reviewed and ceilings on cost of-
various categories of houses laid down at least on a regional basis. 

10. In their reply, Government have stated that they have now 
1ai4 down six categories of dwellings commensurate with the pres-
cribed pay scales and are taking further action to effect reduction 
in cost of fittings, amenities and specifications. In view of the above 
measures such wide variations ill cost are not lilrely to occur in-
future. They have stated that it is not practicable to fix ceilings on 
costs for various categories of residences on a regional basis, as the 
cost of building material, labour and lea'ds vary considerably from 
place to place within the region itself. 

11. The Committee wbile noting that the Govemment is seized 
of the matter would like to impress upoo tbe Govemm.ent that 
hesides reducing *,he cost of residential buijdings of higher cate-· 
«aries, they should discourage the construction of bungalows, as far 
as possible. 

D. sate of plots to private parties or houses to employees 

Recommendation (Sl No. 18) (Para 61) 

12. In 1960, the Ministry of Finance had suggested that a sector 
of the !residential colony should be sol4 in plots to priva'te indi-
v~}lals for building houses pa.rticu1arly near the market area and 
th~t some of the houses, built by the public undertakings should be' 
sold to tIreir employees on hire-purchase system; a sector of the 
colony should be set apart for such sales. In actual practice,. 
however, none of the public undertakings had made any attempt to-
implement these suggestions. . 

13. The Committee had expected that su66~i9n6 enwma~ing 
from the Government would be implemented by public undeI"--



1akings. Since this was not the case, the Committee felt that the 
-Government should re-examine the matter in the light of the 
position prevailing in the private sector undertakings and issue 

. suitable instructions for observance by all the public undertakings. 

14. The Government have stated in reply that they do not con-
sider the suggestion practicable as land once acquired for public 
undertakings for a specific purpose in the public interest cannot be 

• sol'd to private perties and may lead to legal complications. Moreover 
once the land is sold to private parties the public undertakings 
cmmot have any conb-ol over the rent charged, the allotment of 
premiSes and the use to which it is put. In the case of sale of 
houses to employees of public undertakings, once an employee 
retires, the undertakings will have to go in for further construction. 
The management of such transactions will be an increasing burden 

. on the undertaking and will tend to divert its attention from its 
main task of production. 

15. It has been suggested to the Committee that 1aD.d and hou.o;e 
-accommodation may be made available by the Government to 
private sedor awdUary and aWed industries in the townships of 
. public undertakingS. This suggestion deserves serious considera-
tioD. by Gov ... ..rD1DIeDt, keeping in view the overall growth of industry 
_nd trade arouacl public sector undertakings. 

E. General 

16. A perusal of the replies furnished by the Government show 
that action on most of the recommendations has been intiated in 
November, 1966. Almost all the instructions were issued to the 
public un'dertakings in N owmber /December, 1966, i.e. one year and 
nine months after the presentation of the Report. Besides this, in 
as many as 10· cases, the Government have stated that the Bureau of 
Public Enterprises "will attend to this work". 

17. The Committee regret to DOte that DO serious effort was made 
by the Government to examiDe and implement the reeommendations 
of the ComIDittee for a ~ time aD4 D!»w, in view of repeated. re-
miaden, they have hurriedly processed the recommendations and 
have given interim replies in a Dumber of cues. The Committee. 
therefOl"e, urge upon the Government to take prompt actioD on the 
~mendatiODS made by theCommiltee ill future. Such pro-
tracted delays do DO credit to the Ministries CODcenaed and also 
1Iet a bad example for the others. 
= 

·51. Nos. 6, It, 19, 20, 35, 37, 38, D, SI & S2. 



CHAPTER n 
RECOMMENDATIONS THAT HAVE BEEN ACCEPI'ED BY 

GOVERNMENT 

Rec:ommendation (S. No.7) 

The provision of hospital facilities by public undertakings in 
places where these are not ava.ilable is a step in the right direction. 
The Committee are however, of the view that to 'begin with, hos­
pital facilities should be provided by the undertakings on a modest 
~cale and they shou.ld be gradually developed to meet full require­
ments. Instead of following this salutary principle of phasing the 
provision of hospital facilities, most of the undertakings have pro­
vided them on 4 liberal scale trom the very beginning resulting in 
high capital and recurring expenditure. The Committee recommend 
that in the light of these remarks, Government should look into the 
matter and prescribe the stages, extent and the manner in which 
hospital facilities should be PTovided by the public undertakt.ngs. 
(Para No. 35). 

RBPLy OF GOVERNMENT 

Public undertakings have been advised to phase the provision 
t)f hospital, educational and recreational facil'ities acoording to 
actual requirements. (Copy of Cir. No. 332-Adv. (c) /Cir-9/66, 
tiated the 16th November, 1966-Appendix II). 
[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/ 

FI/67, dated 6th Ma'rch, 1967]. 

Recommendation (S. No. 10) 

(a) As public undertakings have to run on a commercial basis, 
it is not advisable for them to incur heavy capital and recurring 
expenditure on providing educational facilities which is the respon­

.sibility of the State Governments under the Constitution. The most 
that the undertakings shou.ld do is to construct buildings at a 
reasonable cost and to meet recuTl"ing expenditure from the assis­
tance obtained from the State Governments and fees trom pupils. 
It 'Would, however, be desirable if the provision of educational faci­
lities is settled with the State Governments at the time of deciding 
en the location of the projects in a State. 'lfhe Committee recom-
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mend that GOVe1"llmen.t .hould look. into this 'matter and evolve 4 

.uit4ble pat'tem for the provision of educational facilities in the 
public undertakingl. 

(b) They would fuf'theT suggeat toot in pl4cea (like &nc'~i. 

Durgopur, BangalOTe, etc.) wheTe more than one undertaking is 
located, the JetUibility of providing common educational facilities 
at Secondaf'JI and Higher It.. end hoJpitaliaation and special 
.reatment facili~ie. shou4! also be considered, as it would enable 
the undertaking. to provide better facilities at a leaer cost. (Pat-a 
Nos. 45 to 46). 

REPLY OF GovaNMENT 

(a> Public Unc:lertakings have been advised to restrict the ex· 
penditure on «lucational facilities to the c~~ion of school 
buildings only and to meet the recurring expenditW-e with assis--
tance to b4 nbtained from the State Governments and fees from 
the pupill. i ;,. 

The suggeltllon that the provision of educational facilities should 
be settled with the State Governments at the time of deciding the 
location of the Project in a State will be kept in view to the (>xtent 
pontble. 

(b) The suggestion of the Parliamentary Committee regarding 
the desirabiUty of providing common community facUities in places 
where more than one public sector undertaking is located has been 
brought to the notice of the Ministries concerned for giving effect 
to the same, to the extent possible. (Copy of Circular No. ~Adv. 
(e)jCir-4/66, dMted the 4th November, 1966-(Appendix m). 

(Min ... try of Finant'e (BUTeau of Public EftteTprise.) O.M. No. 489{ 
FII6?, dated 6th March, 1967]. 

RecOllUMllflation (8. No. 11) 

The com oj reeT_tional facilitie. (like clubs, commumty cen-
trea auditorium. piay-grouncb. pclrb etc.). a tOfU.. of aIaoppiftg 
~tTes OM otheT p"b'~ utility buiI.clill9l pnMded by the ptA.bHc 
"nde1taIti.., '" their townships are abo Oft tM lUg" side. The 
C01IUn.i«ec recommend that Gouemment IhouId cIeviH 7l0nn3 au 
rtcmdcP'dI tor f'«reotionGl Gftd other facilities ad impras upon 
pu.blic \PUIeTtCJkingathe need for economy in thue m4ttera. (para 
No. "'1). 
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RBPLY 01' GoVBlUQolENT 

The BUI-eau of Public Enterprises propose to fix norms and 
standards in this regard. 

[Ministry of Finance (Bureau. of PubLic Enterpri8f?s) O.M. No. 489/ 
Flj67, dated 6th March, 1967]. 

Recommendation (S. No. 14) 

Public ufWlertuJcmg. hAue not propeTly phased the construction 
of houses required fo'r theit' employees. To invest largt! su.ms 01 
money on. ~ in the beginning resu£t, in aooidabk wastc. It 
also affects aduersely the profitability and cost of proou.ction of the 
undertakings. It w imperati.,e that undertakings should manage 
11Jith a minimum number Of houses in the beginning and illcrease 
their number later by meeting the e.rpendit'l6'f'"e from their earnings 
to the extent possible. It may also be examined whether sharing 
of 4ccommodation would be feasible, as is allowed by the Central 
Gouernment at Delhi. The Committee recOmmend that Govern· 
ment shoukl lay down suitable guiding princip£es in this regard. 
(Para No. 56). 

Sanction for construction of townships are now being accorcletl 
in phases to meet minimum requirements. 

[Ministry of Finance (Bureau of Public EnterpriBes) O.M. No. 439/ 
FI/67, dated 6th March, 1967]. 

Recommendation (S. No. 15) 

To construct permanent houses with a life expectancy of 50 to 
100 years at places where thf! operations of the public undertakings 
aTe likelll to last for 20 to 25 years only is wasteful. It is surprising 
that neither the Gouernment nor the public undertakings concerned 
gtlue any consideration to this matter jor so long. The norma l thing 
in such COla WCII to go in for semi-penn4nent or tem:p01"a'l1l struc­
tures lasting for 20 to 25 years as is done by the collieries in the 
private ser.tor. Had this been done. it would haue 'been possible to 
effect considerable savings in capital costs in AnkleBhwar and Cam­
bay oil/gCII jleldI. The Committee trust that Government would 
"nsure t-hat in future the public underta.kings like the OH and 
Natural Gas Commission, National Coal Development COTpCYration 
etc. suitably modify the specifications of accommodation so as to 
relate its life to that of the assets. (Para No. 59). 



The desirability of providing semi-permanent or temporary 
structures in places where operations of the Public Undertakings 
are likely to last for a period of 20 to 25 years only, as in the ease 
of oil fields, coal fields, mines etc., rather than providing perma-
nent structures at a high cost, has been brought to the notice of the 
Ministries concemed for bearing this in mind while according 
sanction to Project Estimates. (Copy of Circular No., 297-Adv. (c) f 
Cir.-3168, dated the 4th November, 1966-Append~ IV): 

[Min.istry of Finance (Bureau of Public En.tetprisel) O.M. No. 489{ 
FI/67, dated 6th March, 1967]. ..., ' 

Iteeommendation (8. No. 16) 

In a p14nned and rapidly developing economy, like OU1'S, there 
Gre boun~ to be vario", compeUing demands on the public re­
sources. The prouiaion of houses in public undertaking, is no doubt 
nece884'11 but more urgent is the need to tLttlise :the aooilabZ. 
"'''01trCe, for increaring their productiue capacity. It is, therefore, 
de¥irable that inve.tment on houring ,'hould 'be kept cu low as pos-
,ibIe. One way oj doing 80 would be by resorting to cheaper strnc .. 
ture. of semi..perman.ent type with a life expectancy of 20 to 30 years. 
Apart from economy, this would enable thepubUc uftdertakings to 
con.atn&ctio1\ houses according to the changing pattern and ideas. The 
Committee recommend that the economics of putting up such 
house • • hould be thoroughly got cxamined by Government, if 
neceBBa'll in collaboration with the National Buildings Organisation 
and the Central Building Research Institute. (Para No. 61). 

RBPLy OP GovEIufMENT 

All eft'orts are being made to keep the cost as low as possible 
and a Standing Committee has been constituted in the Bureau of 
Public Enterprises with representaUvesfrom the National Build-
ing Organisation, Central Building Research Institute and impor-
tant undertakings for this purpose. . 

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/ 
Fl/67, dated 6th March, 1967]. 

Reeommendation (8. No. 19) 

Tht Committee regret to observe that the public undertakings 
have followed very liberal scales of accommodation particularly lC1r 



9 
the higher categories of their employees. No proper standards were­
fixed by Government in this regard till 1960. In the absence of anVJ 
direction from the beginning to adhere at teast to Government 
scales, the public undertakings crppear to have fixed their own 
standards of accommodation. What is mOTe surprising is that th~· 
scales of accommodation prescribed by the Ministry of Finance in 
1960 are also not being followed by all the public undertakings. It 
is to be expected that the standards once fixed by Government are' 
ftrictly adhered to by the undertakings. The Committee hope that 
the newly set up Bureau of Public Enterprises WOuld look into such~: 
mtLtters and ensure that all instructions issued by Government are· 
complied with by the public undertakings. (Para No. 76). 

R1m.YOPGo~ 

Revised scales of accommodation and pay ranges for entitlement, 
have been fixed by the Bureau of Public Enterprises and communi-
cated to the Projects for adoption. Steps would be taken by the'. 
Bureau to see that standards are being followed. 

tMinistry Of Finance (Bureau of Public Enterprises) O.M. No. 4891" 
FI167, dated the 6th March, 1967]. 

. Recommendation (S. No. 20) 

It is desirable to lay down two or three alternati"e srandard' 
derigm for variou.B categories of houses on a regional basis so as to' 
have 'Dariety while ensuring maximum economy. The Committee" 
recommend that this should be done. (Para No. 78). 

REPLY OF GoVERNMENT 
. , 

This work will be attended to by the Bureau of Public Enter- . 
prisea. ,~, 

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 48911 
FI167, dated 6th March, 1967]. 

Recommendation (s. No. 21) 

(a) I may be desirable to invite competitive tenders for 'the' 
plans and designs of townships from the various architects so as to 
secure both economy end. suitability to local needs.· In that case 
it is not necessary for the undertakings to Bet ".Lp their OWn elabo­
rate Architect and Town Planning Organisations with attendant 
difficulty of retrenchment of staff later on. The Committee recom­
mend that Government should examine' the matter and issue: 
$Uitable instructions to the public undertakings. 
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(b) Thev fU11her ,t.4ggeBt that the duiTabi.lity of ~B("'Ttbing 

....... rd lehedulu of -rate. for private arehitects may alIo be C()R-
adered. (Para. No. 81). 

REPLY OF GovI:RNMENT 

<a> " (b). This matter is being referred to the standing Tech-
nical Committee for adV'1ce. 

,(M'iniltry 01 FiuftCe (BUTeau of Public En.teTpriae.) O.M. No. 489/ 
FI/67, dG:ted 6th MaTch, 1967]. 

FtnrrIDR INFORMATION CALLED FOR BY THE COM:M:ririz 
Ha, the m4tteT been emmin.ed by the Standing Technical Com­

'mittee? What ia the optrit01\ Of tAe CommUtee and Government's 
.. ci.rion thereon? 

(L.S.S. O.M. No. 2&-PU /64, dAted 26-7-67) 

Ftnrno:a R&PL Y 01' GovI:BNMafr 

<a) The suaution made by 1Ihe Committee has been examined 
in consultation with the lnstitute of Architects and the Institute of 
Town Planners. A circular has been issued to the Public Sector 
Undertaking5 in this regard, a copy ot which is attat:hed. (Appendix 
·V). 

(b) Standard schedule of rates have been preacribed by the 
lMtitute of Architects and the Institute of Town Planners, for the , 
various services to be rendered by the Architects and the Town 
Planners, and they are bound by these rates. 

{Ministry of Finance (Bureau of Public Enterprises) D.O. No. 683/ 
FI/ISS/rG, dated 18th September, 196T]. 

Reconuneaclatioo (S. No. 22) 

The Committee jeel that the present level of expenditure on the 
hoateJa in the public undertakings is high and it needs to bl! brought' 
down by la!ling clown auitable norms and standards. The fea.s".bility 
~1''Uring residential f14ts temporarily lIS hostels for meeting the needs 
.of foreign e.xperi8. lIS has been done Cit the Koyali refinery, m4y olao 
be examtned. (Para No. 84). 

REPLY OF GoVERNMENT 

Suitable norms and standards for hostel buildings will be pres-
cribed and communicated to the Projects for adoption. Permanent 
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~esidentlal quarters ~ ~g temporarily used as hostels for meet.-
mg the needs of forelgn ~ wherever practicable. 
[Ministry of ~'inance (Bureau. of Public Enterprises) O.M. No. 489/ 

FI/67, dated 6th March, 1967]. 

Recommendation (S. No. 23) 

(a) The present practice of meeting the entire cost of townships 
from out of the capital provided for the execution of the projects is 
neither sound nor in consonance with prudent commercial practice. 
It results in the over-capitalisation of the projects and renders the 
evaluation of their performance of comparisons with other simi.lar 
undertakings unrealistic. The outlay on townships shou.ld normally 
be met from loans, internal resources and subsidies. The Committee 
recommend that the matter may be examined by Government and a 
suitable pattern of financing the outlay on townships of the public 
undertakings evolved. 

(b) It is also desirable that the estimates of cost of townships 
should be shown separately while seeking approval of Parliament 
for investment in public undertakings. The expenditure incurred 
on townships should also be shown separately in the Annual 
Accounts of the Public undertakings. (Para. Nos. 86-87). 

REPLY OF GOVERNMENT 

(a) & (b). The matter is being examined. 

[Ministry of Finance (Bureau of Public Enterprises) a.M. No. 489/ 
FII67, dated 6th March, 1967]. 

FURTHER INFORMATION CALLED FOR BY THE COMMIT'l'EE 

(a) Whether the matter hcis since been examined and a suitable 
pattern of financ~1I.g the outlay on townships of the public undertak~ 
ings has been evolved? 

(b) Whether the Government have accepted the recommenda­
tion and if so, what precise steps have ,been taken by them in thi,s 
matter? 

[L.S.S. a.M. No. 25-PU /64, dated the 26th JuJy, 1967]. 

REPLY OF GoVERNMENT 

The recommendation has been accepted by the Government. So 
far as the utilisation of internal resources of .the company for the 
townsbips is concerned, the townships usually come up simultaneous-
ly with the construction of the project and, therefore, there is little 

784 Ali LS-2. 
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or no scOJ)P. of utilising the internal re8OU,JCeS for the establishment 
of townshi~ in their earoo stages. After meeting the requirements 
of working capital, and repayment of loan instalments, the available 
internal reaources may be consi'dered for utilisation for townships. 
So far as subsidies from State Governments are concerned, the 
advantage of these are being taken by the undertakings whenever 
possible. With regard to the financing of the outlay on townships 
from the CApital loans is concerned, this has been accepted in princi-
ple by the Government and a circular has been issued. drawing the 
attention cl the public sector unijertakings to this effect. A copy 
of the circular is placed. below for the information of the Committee. 
(Appendix VI). 

The rec ommel'lijation has been accepted by the Government and 
all Public :Sector Undertakings have been informed accordingly. vide 
our Circular dated 16th August, 1967, (Appendix VII). 
[Ministry of FiTl4nce (Bureau of Public Enterprises) O.M. No. 8(1) 

F-67, dated the 18th. September, 1967]. 

Reeommeuclation (S. No. 25) 

The ccmstruction of factory buildings has been delayed in manti 
projects. The delays range /Tom 1 to 3 years. This is not only led to 
delays in their commissioning and increase in costs but also resulted 
in keeping the plant, machinery and manpower idle. The Committee 
are greatly concerned at these abnormal delays in the construction 
of factory buildings and other civil works which adversely affect the 
economy of the projects. A certain measure of delay during CDm-
truction might be inevitable due to our dependence on foreign help 
and nature of the pro;ects. But the delays of 1 to 3 years could only 
be due to lack of planning, proper programming and lack of COOT'din4-
tion with the consultants. It is su7'pTising that these delay. continue 
to recur et·~ in the expansion programmes of old plants. With the 
erperience of planning and de-velopmen.t for more then a decade, it 
should be possible to reduce these delays considerably. The Commit­
tee recommend that a comprehensive study into the causes uf the 
delays should immediately be undertaken by Government am! 
proper ~1 meulUra ~ (para. Nos. 91-94). 

REPLy 01' GoVERNMENT 

The study has been carrietl out by the Planning Commission in 
respect of eertain selected Projects and suggestions have been made 
for proper !lCheduling of the future Projects. 
[Minbt'ry of Finance (Bureau of Public Enterprises) O.M. No. 489/ 

FIlm. dated 6th March, 1961]. 
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Beeommendation (8. No. 26) 

In a number of projects detailed sOil investigation.! ha.ve been­
.:carried out subsequent to selection of sites leading to cha.nge of sites, 
~n of plants and drawings, extra expenditure on foundations 
-cwcl consequent delay in construction. As choice of a wrong site 
1OOt£ld involve the projects into costly delays, it is necessary that 
:prior detaili?d soil investigatiom mu.st be conducted. In the light of 
~ past experience, it appears that it will be cheaper to pay com-
-peasation. for private land rather than incur expenditure on fresh 
iavestigatians during the construction phase. The Committee re­
-c:om.mend t hat the matter may be examined by Government and 
suitable pri nciples laid down for future guidance. (Para. Nos. 95-
~. 

REPLY OF GOVERNMENT 

The attention of the Public Undertakings has been drawn to the 
importance of proper soil investigations through any of the existing 
~-BpeCiaIised Government agencies, before selection of a site for locat-
ing a project. (Copy of Circular No. 296-Adv. (c) /Cir-2/66, dated 
-4th November, 1966, Appendix VIII). 

-[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/ 
FI/67, dated 6th March, 1967]. 

Recommendation (S. No. 28). 
It appears that in many cases construction equipment in excess 

-oJ requirements has been imported Iby the public undertakings and 
it i.ot not being put to full use. It is also possible that eqUipment h:as 
been. imported by some projects which might be lying idle or surplus 
at certain I)ther projects Un the country. The Committee regret to 
obseroe that there has been lack Of proper planning in the procure­
ment of cC'Stly construction equipment by the public undertakings 
'tmd lack of co-ordination in pooling the equipment with a view to its 
'maximum utilisation by the variotLs projects in the interest of the 
'1IGtionaI economy. It is surprising that before sanctioning foreign 
-.a:change Government did not satisfy itself regarding the need for 
auch equipment and ensure that the same type of equipment which 
.1DCIS lying idle or surplu.s in projects WQ8 not imported.. (para. No. 
103). 

REP!. Y OF GoVERNMENT 

Steps are being taken to aSBe$s the surplus equipment for its 
·utilisation elsewhere, where it may be needed, ami undertakings for 
-proper utilisation of the available construction machinery. 
!{Copy of CirculaT No. 322-Adv. (c) ICir. 7/66,dated 15th Novem'ber, • 

19M-Appendix IX]. 
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~tiOD (S.N~ a) 

The most diBquie#ng feature hal been that in many cue. h_­
chQ.rgeB are recovered from the contractors on an ad-hoc buis 4_: 
the.e are ,much teas than even the 1'R4inte7J.Q.nce costs oj the e~ 
ment. Thi~ indicates failure to safeguard the fi1Ul1LCial interutB of 
the undertakings. It also shows tha.t the Finance and AccounU 
OJTicers a.re not properly trained and o~ted to take ca.re oj U. 
interest, of the undertakings. The Committee recommend that Goo-, 
ernment should in~e8tigate the reasons for not fixttt.g economic ratea 
01 hiTe cM1'geS by the various undertakings and fiz responBibilietl 
therefor. They also urge that it should be ensured that in future 
economic rate8 of hire charges are fired and followed by aU the 
pt(blic undertakings. (Para. No. 104). 

RBPLY OF Gov!:RNJ.mNT 

The coneerneti Ministries have been. requested to investigate the-
reasons for recovery of hire charges on ad-hoc balis and to dir~ 
the Financu and Accounts Oflicer of the Public UJ~dertakings to fiJt 
economic rlltes of hire charges for construction equipment and allied, 
machinery hired out to contractors. 

[Copy of Circular No. 299-Adv. (c) ICir. 5/66, dated 4th N017ember~. 
1966-Appendix Xl. 

[Ministry Of Finance (Bureau of Public Enterprises) O.M. No. 489/7 
FI167, dated the 6tn March, 1967]. 

Reeommead.ation (S. No. 38) 

The moft.ner in which the costly con:t1'Uction equipment is ~. 
mointained and diSposed of by public underta.kmgsis disturbi,. 
It is Mt unlikely that lllrge quamities of this equipment are lyiwg 
"""Plus to requit'emeftts in various projects which could be recondi-­
tioft.ed. Conridlering tlle value of known construction equipmNt 
which is over .R.t. 18 crore, in the public undertaking'." the Com.:. 
mittee sugge,t that Government ,hould appoint an expert CommfC.., 
tee to cucl!1't4in the total quaMty of I1CCh equipment obtained bw 
undertakings (both imported and indigenous), its life, it, utilisatioa: 
and the eztent of surplus. That Committee may also consider the' 
adviadbility of pooling the construction equipment em a regional ar 
9tntT ~ wlt4' , a view to its ma.rimum utilisation and aVoidance-

tlf' Ull"I!CClsm" impam. <para No. 108). 
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REPLY OF GoVERNMENT 

Further action will be taken on the basis of information received 
''from v:uious public sector undertakings in respect of surplus equip-
ment as referred to in the reply to 81. No. 28, para 103 above. 

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/ 
FI/67, dated the 6th March, 1967]. 

Recommendation (S. No. 31) 

(a) Production oj construction materials has not kept pace with 
the demand in the country. This has not only led to delays in the 
construction of projects but has also entailed heavy imports. The 
Committee urge that necessary steps should be taken by Govern­
ment to assure timely availability of construction materials for the 
various projects from indigenous sources. 

(b) Though the establishment of heavy structural works Was re­
commended by the U.K. Heavy Engineering Mission as far back as 
1957, nothing has yet been done to set up the same despite their 
inclusion in the Third Five Year Plan. These works are in pre-.re­
quisites for establishment of any heavy engineering industry. The 
Committee recommend that Government should now accord the 
highest priority for setting up adequate capacity for steel structural 
fabrication in the country. (Para Nos. 110-111). 

REPLY OF GoVERNMENT 

(a) Cons~'derable progress has since been made in the indigenous 
availability of construction materials, and the pos~tion is being 
cl'nstantly reviewed. 

(b) The suggestion is receiving attention. Structural steel shops 
with large capacities for-steel structural fabrication have been and 
are being set up at Heavy Engineering Corporation, RanchiTriveni 
Structural at Allahabad and Mining and Allied Machinery Corpora-
tion. Sufficient capacity is not available . 

. [Ministry Of Finance (Bureau Of Public Enterprises) O.M. No. 489, 
FI/67, dated the6tn March, 1967]. 

Recommendation (S. No. 32) 

The Committee understand that a new factory shed deBigns have 
lH!en pe-rfected btl the ,centr«l H'~ht1tWi' iTljilKi'Ting lWacarcn 
Institute, Durgapu,r and ;by its use the expenditure on factorybuilcl-
:i.Ja{Js could be reduced by abou.t 10 per cent. They recommend that 



16 
buide. other avenues of cost reduction, Government should im.prea~ 
upon the public undertakings the need to adopt new technique • ... ; 
designs 101' affecting savings in the cOnstruction of factory buUdillP--
(Para Nos. 113-115). 

REPLY OF GO'VEllNl.aNT 

The recommendation is accepted and steps in this directioa. 
woultl be taken in consultation with the Standing Technical C0m-
mittee. 

[Ministry of Finance (Bureau of Public Enterprises-O.M. No. 4891 
FII6". dated the 6th March, 1967)]. 

Recommendation (S. No. 33) 

Plans and designs for even ordinary types of civil works haDe· 
been obtained from the consultants by some of the public unde~ 
ings. It is obviously not necessary to seek assistance Of foreign coI--
loJb01"ators faT plans and designs for buildings which could be ~ 
pa1"ed by the Indian Engineers. The Committee recommend that-
Government should issue instructions to the pu'blic undeTtakinp 
to avoid recurrence of such cases. (Para Nos. 116-118). 

l\J:P'L Y OF GoVERNMENT 

The observations of the Committee on Public Undertakings la, 
this regard has been brought to the notice of the Ministries .... 
Undertakings concerned. 

[MinistTy of Finance (BUTeau of Public Enterprises-O.M. No. _I 
FI167, d4ted the 6th March, 1967)]. 

Recommendation (S. No. M) 

It is possible to effect considerable economies in conatruct1aa 
cost.! of factory buildings if an indepen.dent check is uerci8ecf 0Der-
the pIans, designs and specijicatiom sv.ggested by the COMulta'Rla. 
It will abo have the additional advantage of our acquiring the tee __ 
cal know-how. The Committee recommend that plans. designa- ... ~ 
specifications ruggested by Conauttanu ahou1d be carefully ~. 
b~O're they are accepted. (Para No. 121). 

REPLy or GoVERNMJCNT 

TIl@ obwrvntionl of tb@ Committ!@ hlv@ bttn bI01lgfl~ W III" 
Dotice of the Ministries concerned and the PUblic Uiulertating)!t ..... 
effecting nn 1nd~'''p~mdent scrutiny of the plans. designs. and sped&--
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cations suggested by consultants for factory builtlings, with a view 
to effect economy and to meet local requirements. 
[Ministry of Finance (Bureau of Public Enterprises-O.M. No. 4891 

FI/67, dated the 6th March, 1967)]. 
Recommendation (S. No. 35) 

There is a large area Of civil works where the sam.e plana and 
designs could be applied in a number uf projects. This will result 
not only in expedit:io-us completion of factory buildings and other 
civil works but will also result in economy. The Committee, there­
fore, recommend that suitable standard plans, models and codes for 
factory buildings and other civil works like administrative office., 
canteens, etc., should be evolved whi~h could be commonly adopted 
by aU 07' most Of the public undertakings. (Para No. 123). 

REPLY OF GoVERNMENT 

This work is being undertaken by the Bureau of Public Enterpris-
es. 
[Ministry of Finance (Bureau of Public Enterprises-O.M. No. 4891 

FI/67, dated the 6th March, 1967)]. 
Recommendation (S. No. 37) 

Each maj07' undertaking has developed a planning and design 
organisation for civil engineering works. A Technical Consultancy 
Bureau. has also been set up by Government under the National 
Industrial Development Corporation to undertake preparation of 
detailed project reports, working drawings of structurals, etc., for 
the public sector projects. So far, there has ,been little attempt at 
pooling and cOO7'dinating the experience gained by the oori0u8 
undertakings in the field of planning and designing f07' civil engine­
ering, for which there is an urgent need to reduce our dependence on 
foreign countries. The committee recO'mmend that government 
,hould take suitable steps towards this end. The representatives of 
the Ministries have agreed to rationalise the present design organisa­
tions. (Para No. 130). 

REPLY OF GoVERNMl!:NT 

The BUreau of Public Enterprises will attend to this work. 
[Ministry of Finance (Bureau of Public Enterprise.-O.M. No. 489/ 

FI/67, dated the 6th March, 1967)]. 
Beeommendation (8. No. 41) 

There ha'!7e been a large number of cases in Public undertaking. 
in which the value of contracts has been increased after they were 

atDIlTd@d. TJw u7"l'4fd ,~ itt th~ -uaI1d of eonh-acU In neJa. 4 
large "umber of CUBe. is another instance of inadequate attention 
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being paid by the public undertakings to the planning and program­
ming of works. They indicate that the works have Ibeen rushed 
thTough. This not only results in. wcutage but also tends to vitiate 
the vary basis oj the contract system. The Committee recommend 
that cu jar as possible all the detailed plans and specificati;ons should 
be worked out by the public undertakings before the award oj a 
contract. (Para Nos. 140-141). 

REPLy OF GOVERNMENT 

The observations of the Committee on Public Undertakings have 
been brought to the notice of the Public Undertakings. 

(Copy Of Circula.r No. 295-Adv. (c) lCir. 1/66 dated 4th November, 
1966-Appendix XI]. 

[Ministry of Finance (Bureau of Public Enterprises-O.M. No. 489/ 
FI/67, dated the 6th MaTch, 1967)]. 

Recommendation (S. No. 42) 

There have ,been unusual provisions in the contracts entered into 
by certain public undertaki.ngs with the contractors. The grant of 
such unusual facilities to the contractors has implications on the cost 
Of a project. It is also open to public criticism. It is therefore 
desirable that terms and conditions of contracts should be broadly 
3tandardised jor guidance of the public undertakings. Any varia­
tions in the standard terms after they have been prescribed should 
be brought to the notice of the Bo.trds of Directors for review. 
(Para Nos. 142-144). 

REPLY OF GoVERNMENT 

The Planning Commission is setting up a Committee to examine 
the question of standardising the general terms and conditions of 
contracts. The Bureau of Public Enterprises is associated with this 
work. 
[Ministry of Finance (Bu.reau of Public Enterprises-O.M. No. 489/ 

FI/67, dated the 6th March. 1967)J. 

Recommendation (S. No. 43) 

The Committee regret to obseroe that the land requiremen.ts for 
factories in most of the public undertakings have not been assessed 
in a proper and systematic manner. Too much maTgin 'has been 
kept for e.rpamion and fairly large areas in e:cceuof 1"Cquireme'4ts 
have been ac~ui+ed and are ltr"fl ,tlrnuti~ . In t~ c~f 9f tltf,fC 
steel plants alone, such are(l8 are CIS. much as 21,.154 acres.' (P8J'8 
No. 149). . 
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REPLY OF GoVERNMENT 

Attention of the Public Undertakings has been drawn to the need 
for jutlicious assessment of the requirements of land. 

[Copy of Circular No. 331-Adv. (c) /Cir. 8/66, dated 16th Novembt!r, 
1966-Appendix XII]. 

[Ministry of Finance (Bureau of Public Ente'l-prises-D.M. No. 48~/ 
FI/67, dated the 6th March, 1967)]. 

Recommendation (S. No. (4) 

The Committee are constrained to observe that neither Govern­
ment nor the public undertakings have given proper attention to the 
efficient and economical use of land in the townships. The layouts 
of the townships are sprawling resulting in high expenditu1'e on 
Toads, streets, lighting, transport, sewerage and maintenance, apa,rt 
from hnmpering agricultural production by keeping the land unuti­
li.~ed. Had the norm of a minimum of nine dwelling units pe1'- acre 
been followed from the beginning, as has now 'been suggested by the 
Committee on Plan Projects, about 6,500 acres of land could have been 
saved at Sindri and Nangal alone. It is surprising that even after 
the Report of the Committee on Plan Projects was published in 
1963, no attempt was made by Government to ensure that the re­
commendations made there were followed by the public undertak­
ings in actual practice. The Committee recommend that G01,ern­
ment should issue instructions to the public undertaking! to adhere 
to the norms laid down in the Report of the Committee on Plan 
projects. The Committee further suggest that the feasibility of 
constructing multi-storeyea. buildings by the public undertakings 
should also be considered. (Para No. 153). 

REPLY OF GOVERNMENT 

To ensure that the prescribed standards laid down by the Com-
mittee on Plan Projects are generally adhered to, standard proforma 
township estimate has been evolved. 

{Copy of Circular No. 385-Adv. (c) /Cir. 11/66, dated 3rd December, 
1966-Appendix XIII]. 

{Ministry of Finance (Bureau of Public Enterprises-O.M. No. 489/ 
FI/67, dated the 6th March, 1967)]. 

Recommendation (S. lifo. ,45) 

The acquisition of land in exceas of requ.i1'ement and it.~s1tb­
sequent surrender at a loss hll certain undertakings (like Nanga! 
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FutUinr plant) iB another example of waste and lack oj propt:'j 
care and ~lanning. In 17I411Y other projects excessive land hal bem 
ClCquired and iB lying unutitiBed. It needs no ezphasis that the land 
requi1'ement, .houtd pe initially detennined in a proper and plan­
ned manner after taking into account the immediate needs as toeU 
41 keeping a BtLitabIe t1I4rgin for fOTseeabIe expansion of plants and 
t01Dnlhips, needs oj anciUary industries, if any. The Committee 
recommend that Government should lay down suitabte giving prin-
c:iple. for proper assessment oj land requirement jor public sector 
projects without any delay. (Para No. 156). 

REPLY or GOVEll.NMZNT 

Instructions issued to the Public Undertakings for judicious. 
assessment of the land requirements of factories, as referred to in 
the reply to S1. No. 43, para 149 above will cover the sug~estion 

made herein. 

[Ministry of Finance (Bureau. of Public Enterprises--O.M. No. 4891 
F1167. dated the 6th March, 1967)]. 

RecQIJUDendation (S. No. 46) 

Th~ Committee feel that in view of the food shortage i" "tte 
count1'tl it would be desirable if the land which has been requiTed 
for upamion and ia not being used, is leased out tempoTaril;1/ for 
cultivation. Such an arrangement 1DO'Uld provide rome income 'to' 
the undertakings, besides augmenting agricultural production. 
When lecuin.9 out such land preference should be given to persons, 
displaced from th4t area. (Para No. 158). 

REPLY or GoVl'.llNMENT 

The observations of the Committee has been brought to the 
notice of the Public Undertakings. 

[Copy Of Circular No. 321-Adv. (c) ICif'. 6/66, dated 15th November r 

1966-Appendiz XI]. . 

[Minist", oj Finanee (Bureau uf Public EnteTprises-O.M. No. 4H9/ 
FI167. dated the 6th March, 1967)]. . 

Recommendation (s. No. 48) 
The estit1l4tea regarding the cost of land by the State Govern­

ments in the beginning have proved to be very lotD. After' the 
decisiOft to locate a project had been taken the price8 had increased 
due to VClrious reasons. This not only ted to acquiBitiotl delaY' but· 
arlO i1lCT~G1cd 1hr CUfi 01 J11l1jGC£iJ. It i6 thmt9TG 1"'"lfI11 tv 16*-
tcake 4 studll of lcmd costa in wrious projects and find ways aM 
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means by which the prices could be limited to a ceiling in the begin-­
ning. It may also 'be desirable to rectify the present lacu.nae in the 
existing law regarding appeal by the project authoritles against the 
award of the Land Acquisition Officer. The representatives of the­
Ministries have agreed to undertake the necessary study and place 
the difficulties before the Thacker Committee, (Para No. 166). 

RBPLY ag Go\lElUQlENT 

Thi~ matter is being examined. 

[Ministry of Finance (Bureau of Public Enterprises-O.M. No. 489/ 
FI/67, dated the 6th March, 1967)]. 

FURTHER INFORMATION CALLED FOR BY THE COMMrrl'EE 

Whether the matter has been studied hU t1te Government and 
their difficulties placed before the Tacker Committee? If so, that 
is the advice of the Thacker Committee and the further action. 
being taken on. t1uz recommendation of the Committee? 

(L.S.S. O.M. No. 25-PU /67, dated the 26th July, 1967). 

REPLy 01' GoVERNMENT 

The suggestion of the Parliamentary Committe'e on PubliC 
Undertaltings that it would be desirable to undertake a study of 
land costs in various projects, and find ways and means of limiting 
prices of land to a ceiling, has been communicated to the Ministries 
incharge of Public Undertakings, for necessary action. 

[A copy of Circular No. 687-Adv(C) I Cir-Zl 167 dated 9-8-1967-
Appendix XV.] 

In regard to the suggestion of the Parliamentary Committee that 
it may be desirable to rectify the present lacunae ip. the existing 
law regarding appeal by the project authorities against the award 
of Land Acquisitian Officer, the following steps have been taken:-

(i) The report of the Thacker Committee on 'Land Acquisi-
tion Proceedings' have been communicated to' the State' 
GO\'ernments for adoption. 

(ii) Other matters relating to 'land acquisition' not ~rered 
by the Thacker Committee have been examined by an 
Expert Group in the Ministry of Food &: Agriculture •. 
The report submitted by this Expert Group has also· 
been forwarded to the ~tate ~vern.ments lor lurlher-
acti-m. 

j' 
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(iii) A new Committee consisting of Members of Parlhlm.eDt 
of both Houses of Parliament, and nominees from State 
Governments, has also ,been constituted to examine the, 
entire frame--work of the Land Acquisition Act, 1894, in 
the context of a rapidly developing economy of the 
country. The report of the Expert Group mentioned at 
(ij) above, is also proposed to be placed before ibis Com-
miUee for further consideration. 

[Ministry Of Finance (Bureau of Public Enterprises:-D.O. No. 611/ 
FI/ISS67, dated the 11th August, 1967]. 

BeeomDlelldation (8. No. 49) 

There have been deviations from the original a1surances given 
bU State GOt'~7'nments in regard toland, power, water etc. in -respect 
oj a number of projects. It appears that departures from original 
assurances may have been due to lack of clear understandtllfl with 
the State GO'l:ernm.ents. It is therefore necessary that all the terms 
regarding land, water, power, etc. should be clearly settled u.t the 
time of determining the location of the projects. (Para Nos. 167-168). 

REPLY OJ' GoVERNMENT 

Suggestion io; noted. 

, 

IMinistr!1 of Finance (Bureau of Public Ente·rprises:-O.M. No. 489l .' 
FI/67. dated the 6th March, 1967)]. 

Retommendation (8. No. SO) 

The Committee, while appreciating the difficulties regarding 
rehabiUt4tion of famUies displaced by acquisition of land for the 
P'l'ojects, 1eel th4t once the co-mpensation. for the land has been paid 
the projects should not be burdened further on that accou.nt. If 
any additional e:tpenditure becomes necessary on rehabilitaMcllt tt 
should be horne by the Central or. the State Governments. They 
1l)ot.dd recommend that some guiding prinCiples should be laid down 
bv ('70vernmtmt in the matter. 

They wouldbowever urge that while recruiting persons fOT 

posts in the lower categories in the public undertakings preference 

Bh0'i.41d b., giueato pe7'tofta displaeetl f10m thl 4"41 4e~ut"~tI 1M 
the projects. (Para No. 171). 
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REPLY OF GoVERNM&N'r 

The Govemment have already issued orders in this regard. 
-

[Minist!y of Finance (Bureau of Public Enterprises) a.M. No. 489/ 
FI/67, dated the 6th March, 1967]. 

Recommendation (S. No. 51) 
, 

The Committee note that cost reduction units have not been set 
up '01.1 most oj the public undertakTngs. They were informed by 
the rE!p1"esentatives of the Oil and Natural Gils Commission, Fe1'ti­
liser Corporation of India and Hindustan Steel that the Ministries 
concc1"1led did not 'bring the sugge.stions made by the Pln.nning 
Commiss10n to the notice of the undertakings. The Committee 
recommend that Government should issue necessary in$tructiorls 
now and em"Ure their implementation. (Para No. 174). 

REPLY OF GOVERNMENT 

In maior public undertakings, design organisations play the role 
of cost reduction units. Besides, the Bureau of Public Enterprises 
are taking steps to standardise plans, designs, scales of amenities, 
etc. with a view to keep costs down. The revised scales of resi-
dential accomm~ation have since been prescribed. 

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489t 
FI/67, dated the 6th March, 1967]. 

Recommendation (S. No. 52) 

It is reg'rettable that while large amounts of money are being 
spent on Building Research in the country, no serious attempt he",r 
been made by the public undertakings tp apply the results of 
research in theiT construction works. It was not enough to have 
left it to the individual undertaking to contact the research orga­
nisations as they would be hesitant to initiate the' new techniques. 
The Commitee consider that Government should have ta1«>n the 
initiative and ensured that the results of research were put into 
practical use 'by the public undertakings . They tr'l.LSt that this will 
now be done by Government. (Para No. 177). 

REPLy OJ' Go'VER.NMENT 

This work will be attended to by the Bureau. 

[Ministry of Finance (Bureau of PUDlic En~rprises) a.M. No. 489/ 
F1 /8'l, db1~d the ft!h March, 1M'» ]. 
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Becomm.endadon (8. No. 53) 

A. model ~ployers, it is necessary. for the public undertakings 
'to provide housing, medical, educational and other facilities for their 
.employees, pcutictLla.rly in p14ces where such facilities are not avail­
a.ble. But the exa.mination has revealed that much avoidable ex­
penditure h4s been incurred in providing these facilities and there 
is scope for econumy in this 1'egard. In the absence of proper norms 
.and stancia.rds, the scales of aCc&mmodation have been on the high 
side. E:tpenditure on utility services and other facilities has been 
lavish. The layouts of the townships are sprawling resulting in high 
e:z:ptmditure on water, power, sewerage, roads, and maintenance. 
In many cases houses have been huilt in excess of. reqUirements. 
BUBiness prudence required that the construction of townships should 
have been pha.&ed and related to the actual needs as they, arise from 
time to time. Molt of the undertakings have not availed Of the 
ttnancial asSistance from the State Governments and other specia­
lised agencies for their housing, educational and medical facHities 
which would have conriderably reduced their burden. The Com­
mittee are constrrGined to obserue that the public u7ldertakings have 
l10t been culequately cost-conscious (P41"a No. 178). 

REPLY OF GOVERNMENT 

The various suggestions have been noted and action is being 
taken on them as indicated. in the earlier paragraphs. 

(Ministry of Finance (Bureau of Public Enterprises--O.M. No. 489/ 
FI /67, da.ted the 6th March, 1967)]. 

Recommendation (s.. No. 54) 

The Committee are concerned to note that delays and difficulties 
-in the t"onst<TUCtion of factory buildings and other cit'U work.s con.-
tinue to reCUr in most of the public undertakings. If the experience 
in the e~tion of projects for mOTe than a decade had been polled, 
-it ~hould mUle been po$sible to plan the projects better and execute 
them speedily and economically. Unfortunately this had not been 
.done. TheTe is a130 nO indication that these aspects of the public 
undertakings are receiving adeqU4te attention. The instructions 
issued by the Ministry of Finance in 1963 regarding housing stand­
ards in pubtic sector projects were fWt followed. The valua'ble sug­
ge.stioM 1ft the Reporta of the Committee on Plan Projects and in the 
Third Five Year Plan itself aimed at economy and efficiency in con-

.ahud4G1\ remat7l kt,-g,ly uthftlf'llfMfl!@4. TJw COOlmttwe feel that a 
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stage should come when Gooernment should pool the experience 
gained, iBBued suitable instructions to the public undertakings and 
ensure their implementation (PaN No. 180). 

REPLY OF GoVERNMENT 

The various suggestions have been noted and action is being taken 
on them as indicated in the earlier paragraphs. 

[Ministry of Finance (Bureau of Public Enterprises) O.M. No. 489/ 
FI/67, dated the 6tn March, 1967]. 



CHAPTER ill 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DE-
SIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLY. 

Reconimendation (S. No.2) 

. The expenditure on townships oj the pubUc undertakings ranges 
between 3 to 49 per cent of the investment on projects. In most cases 
it is 15 to 30 per cent. The Committee appreciate that it is not pos­
sible to apply a uniform yardstick jor expenditure on townships. 
But in view of the present high costs of townships and wide vari.a.­
tion in its percentage to the total investment on a project it is de-
Birable that Government should prescribe an upper limit for ex­
penditure on townships taking into acoount the requirements of 
various types of undertakings. (Para Nos. 11-13). 

REPLY OF GOVERNMENT 

The Bureau is endeavouring to ensure that the cost of township 
does not exceed 10 per cent of the Project cost, or in special cir-
cumstances 15 per cent thereof. The Bureau, however, feels that 
prescribing ceilings· alone is not sufficient for this purpose, as in 
some cases even a ceiling of 10 per cent might turn out to be a 
higher figure than what is actually requirecl The Bureau is, there-
fore, evolving standard plans, designs and specifications to ensure 
that the cost of townships is kept at the minimum. The Bureau has 
also been advising individual enterprises on their special problems 
in this respect. 

[Minist,,1 of Finance (Bureau of Public Enterprises-O.M. No. 4a9/ 
FI/67, dated the 6th March, 1967]. 

Recommendation (8. No.5) 

Most of the puhUc undertakings have not taken advantage of 
the Subsidised Housing Scheme for Industrial Workers under which 
financial assistance to the extent of 75 per cent (25 per cent as out-
right subsidy and 50 per cent as loan) of the cost of hO'lSes for 
WOTkers dratDi~ pay upto Rs. 350 per month is admissible. It is 
surprising that neither the administTative Ministry nor the Finance 
MinietTy brought this scheme to the notice of the public undertak­
ings and insistecl on thei,. Clvaili1l9 of the assist.ance. 0" the other. 
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.lland the scales and standards of accommodation fixed by Govern­
ment in 1960 for public secto'/' projects were higher than those pre-

-scribed under the Scheme, thus making it im..poslible for the public 
urnierta.kings to avail of the assistance. The proper COurSe Would 
httve been to review the scales and standards of the Subsidised HOtts.;. 
ing Scheme and to bring them on par with thOle' prescri'bed in 
1960 for the public sector projects. This was, however, not done and 
the public undertakings were placed at a handicap. The Committee 
recommend that Government should now review the position so as 
to enable the public undertakings to avail of the assistance under 
the Subsidised Housing Scheme. Since funds for this Scheme are 
made available by the Central Government, it is but proper that 
public undertakings shou.ld get this assistance direct from the Cen­
tre rather than throu.gh the agency of the State Govern.ment~. 
(Para No. 2~). 

REPLY OF GOVEJUilMENT 

Upto the end of December 1964, 22 public undertakings have 
availed of the financial assistance available under the Subsidised In-
dustrial Housing Scheme to the extent of Rs. 1.53 crores out of a 
total central assistance of Rs. 8.10 crores. It may also be stated that 

-'Certain other projects did approach the State Governments for as-
sistance under this scheme, but nothing was forth-coming because 
of the limited funds at their disposal. It would thus appear that 
the channelisation of funds through the State Governments has not 
stood in the way of the Public Enterprises taking advantage of the 

· scheme to the extent 'of the availability of funds. 

[Ministry of Finance (Bureau of Public Enterprises)-O.M. No. 489/ 
FI/67, dated the 6th March, 1967]. 

~ommendation (S. No.6) 

(a) The expenditure on utility services (i.e. water, power, 'f!W~-
· rage and roads) in the' townships C1f pu.blic undertakinga varies very 
· widely and is on the high side. The Committee recommend that, 
,Government shou.l.d undertaJc.e a stucil* of the com and scalu ~f 
-services in the townships of public underta1dngs and laydown suit-
able norms and standard. therefor. 

(b) They further suggest that a ceiling Ott the aupen>irion chd'tges 
,during ~tion, which in some ~ haDe been o. high CIa 13 
per ~en.t -of the outlay on toWuhips, ,h/ould. ar.o be fi.zed. (Pard 

_No. 31). 
784 (Ali) LS-3. 
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REPLY OF GoVERNMENT 

(4) " (b) The Bureo.u. of Public Enterprises will lay down suit-­
able norma 400 Bt4nd4rds for u.tility services, supervision ch4rge. 
in con.BUltation with the Technical Standing Committee, which M$· 
been constituted to deal with such cases. 

(Miniat'll of Finance (Bureau. of Pu.blic Enterprises-O.M. No. 489/ , 
.. FI/67, dated the 6th March, 1967)]. 

Recommendation (S. No. 12) 

It is surprising th4t the instructions issued by the Ministry or 
FiMnce in regard to the extent of subsidy for hou.ring in the public­
aector pro;ects are lWt being followed by the public undertakings. 
The Committee trust th4t Government woul.d look into the matter­
and ensure that the am.ount of concealed S1LbSlidy in townships of 
public undertakings is kept within the prescribed limits. (Para No, 
60). 

REPLY OF GoVERNMENT 

Since the issue of the instructions in 1960 regarding the extent of' 
subsidy for hOUSing in the public sector projects, the cost of cons-· 
truction has steadily gone up whereas the rents to be recovered are 
fixed. Hence, it has not been possible to strictly limit to the extent 
of prescribed subsidy. However, steps have been talIen to review' 
the scales of accommodation with a view to effect economy. Steps-
are being taken to standardise specifications, scales of amenities in' 
the various categories of quarters. Norms and Standards for ser-· 
vices are also being evolved. These various measures undertaken by' 
the Bureau of Public Enterprises, it is hoped, will lead to reduction 
in cost of construction with corresponding effect on the extent of 
subsidy. 

rMinistry of Finance (Bureau of Public Enterprises-O.M. No. 489/ 
FI167. dated the 6th March. 1967)]. 

ReeommeDdation (S. No. 13) 

Even. in cities like Bombay, pro;ectB h4ve pt"Ct1ided a.ccomnwda-­
tion for the Mf/ on an e.rtensive scale. For a.1:Q.mple, the Trombay 
Fet1Uirer pro;ect has provided accom.mod4tion for 97 per cent .ta,.­
a$: agaiNt 21 per ceat by the Air India.. E'Oidently the aceommoda-· 
ticm pnwided in some case. is on a scale larger tka.n necessary. The· 
preset\t ~Ulity i1t 1M ~ of accommodatiOn for the fm-
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ployees of the pubtic undertakmgs is not conducive to economy in 
the cost of construction of to'l.V1tShips. The Committee T'ecommend 
tMt Government should lay down the percentage of staff for whom 
accommodation. should be provided by the public undertakings in 
the beginning having regard to the proximity of projects to any 
towns or cities. (Para No. 53). 

REPLY OF GOVERNMENT 

The suggestion will be kept in view while sanctioning estimates 
for townships. It would, however, not be possible to prescribe uni-
form percentage of staff for whom accommodation should be pro-
vided, as this would depend on the nature of the industry, location 
of the townships, and the availability of private accommodation in 
the location concerned. 

[Ministry of Finance (Bureau of Public Enterprises-O.M. No. 489· 
FlI67,dated the 6th MaTch, 1967)]. 

Recommendation (S. No. 17) 

It is regrettable that the Ministry of Finance did not ensure that 
the proposal of satellite villages was pu:rsued. In ·the view of the 
Committee such a scheme 'Would not only Tesult in economy but also 
be in the interest of rural development and betterment of the sw'­
rounding villages. They are strengthened in this view by the fact 
that such an arrangement obtains in. foreign countries also. The 
proposal Of satellite villages, there/OTe, deserves serious considera­
tion.The Committee trust that Government would have it examin­
ed in detail and issue specific instruction to the Public Undertak­
ings. (Para No. 64). 

FINAL REPLy OF GOVERNMENT 

The following interim reply was given to the Lok Sabha Secre-
tariat vide Bureau of Public Enterprises O.M. No.' 4891FI167 dated 
Ith Marc-.h, 1967:-

"The suggestion to construct blocks of houses in satellite 
villages may not be possible as this may create difficulties 
in management, transport and provision of educational 
and health facilities. There is not likely to be any reduc-
tion in the cost of construction, but on the other hand it 
may go up due to services having to be provideti over 

scattered areas .. The prescribed scales of accommodation 
and the proposed specification for the different categories 
of buildings will ~ i~ il low level, and, ther@for@, th8r~ ig 
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not likely to be any possibility of further reduction in this 
regard. Hence, it is felt that proposal of satellite villages 
~y not result in economy but may create problems as 
mentioned above. However, this matter will be furthes 
examined by the Standing Technical Committee in the 
Bureau of Public Enterprises." 

This matter was accordingly further examined. It is true that 
in Finance Ministry's C.M. No. 1063 SFI60 dated 23-3-60, it was 
mentioned that the Building Projects Team of the Committee on 
Plan Projects had been asked to explore the possiblity of having 
small blocks of houses in satellite villages. The Building Projects 
Team, unfortunattly, could not pursue the study a$ the team iblelf 
was wound up subgequently. Therefore, this matter was examined 
de novo in the Bureau and the advice of the Standing '.L'echnical 
Committee attached to the Bureau was also sought. The Committee, 
after examining the matter in its various aspects, came to the con-
C'lusion that though the proposal was good in principle, it could not 
b<:! taken up due to various reasons enumerated below:-

DU'e to growth of population. most of the villages are getting con-
gested, and, therefore, suitable house plots are becoming scarce. In 
places where non-agriculture land may be available for house 
construction, considerable amount of money may have to be spent 
in developing the same. If this is not possible, the only alternative 
is to convert agricultural land at a heavy cost. However, in the 
prestnt context of food shortage in the country, it would not be in 
the Government's interest to create building sites at the cost of 
agricultural production. Lands in villages fit for house construction 
~y be either in the form of pockets of vacant lands scattered 
within the village or agricultural lands just beyond their 
boundaries. All such lands are generally privately owned and their 
acquisition and proper integrated development for provision of 
housing. would not only involve delay but would be costlier; 
because provision of utility services, such as, roads, drainage and 
water supply EtC .. will have to. take into account the needs of the 
village and its population as a whole. This win have to be so in 
case the proposal is to result in the betterm-ent of the surrounding 
villages. In addition, such villages where staff employed in the 
projecbl are housed, will have to be within reasonable distance of the 
plant Sites. so as to avoid long journeys to work. Even if it is 
accepted that this may be possible in certain situations, the develop-
ment of small housing blocks in villages will further lead to the: 
~()no1Ning diftl~UltiM. .. . 



Ohviousiy, it is not the intention to provide th'e usual village type 
of houses with mud walls and thatched or tiled roof, which are 
heavy on maintenance. The present level of sanitary and water 
supply facilities obtaining in most of the villages in India can be 
termed aR sub-standard only. It is also not the intention to repeat. 
such sub-standard a.,menities for the factory staff to be housed in the 
villages. Therefore, the minimum scales of accommodation and the 
&peciftcations of quarters prescribed for the townships of public 
undertakings will also have to be provided in the satellite villages. 
This would mean that there will be no economy in construction,but, 
on the other hand, it is likely to cost more, due to the works being 
taken up in scattered locations. The cost of sanitary and wa~er 
supply and other external services as stated earlier, would be d~ti­
nitely more, as separate arrangements will have to be made for each 
village for roads, water supply reserviors, drainage and disposal of 
sewagE' etc. 

The next problem woultl be that of communications. The com-
munication in each village will vary according to its population, 
location and produce. It would, in most cases, be correct to assume 
that the surrounding villages would not have proper road connec-
tions with the project site. The provision of newall-weather roads 
from the villages to the plant site would obviously mean additional 
cost. In addition to this, provision of transport facilities for the 
staff over scattered areas will be costly, uneconomical, and 4;here-
fore, a burden on the undertakings. 

The other problem is the proviSion of community services, such 
as hospitals, schools, shops, recreational facilities etc. Obviously, 
these facilities cannot be provided in every village, due to cost and 
management problems. Therefore, the advantages arising' out of 
the provision of a centralised commwtity facilities in a planned new 
township near about the projed site will be denied in the case of 
satellitE" vilJages. 

It may be true that provision of accommodation for factory 
workers may have been possible in satellite villages in foreign 
countries at a reasonable cost. But it has to be borne in mind that 
far better utility and community services exist, even in the villages 
of the developed countries, whereas in India simlilar facilities are 
lacking practically in most of the villages; and whatever is obtain-
ing can be only termed as sub-standard. Therefore, in view of the 
innumerable difliculties that are likely to arise, as set out abovE", the 
suggestion for providing housing acCommodation in satellite villages 
may not be practicable and also not econoritical for ptesent. The 
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Committee of Secretaries on Public Undertakings, to 'whom this 
~tter was referred, also concurred with this view. 

It may, however, be mentioned that certain aspects of social and 
economic development of the surrounding villages of the Khetri 
Copper Project township in regard to provi~ion of milk dairy, 
poultry, orchards, vegetable fanns, etc., have been taken up by the 
project authorities with the State Government. It is not possible to 
visualise now as to what may be the outcome of this move. However, 
the progress in this regard would be watched with interest. It may 
be stated that the approach made to the State Go\l'ernment covers 
ollly certain aspects of the rural development of bettermt"nt of the 
surrounding villages and does not cover the construction of blocks 
of houses in satellite villages. 

In the meantime, however, since the main object of the sugges-
tion of satellite villages is economy in the cost of construction of 
townships in Public Undertakings. it may be stated that the Bureau 
of Public Enterprises is already engaging itself in this direction and' 
the steps so far taken inclutle the following:-

(1) Revied scales of accommodation have been prescribed for 
various categories of residential quarters. 

(2) Pay ranges for entitlement for different types of quarters 
have been reviewed and revised with a view to keep down the cons-
truction of higher type of quarters to the minimum. 

(3) To effect economy in construction costs, provision of ameni-
ties, such as fixtures, internal water supply, sanitary and electrical 
installations in residential quarters have be:en standardised. 

(4) BUilding specl1lcations to austerity standards suitable for the. 
various regions in the country have been prescribed in consultation 
with the National Buildings Organisation, the Central BUilding Re-
search Institute, and some of the major undertakings. 

(5) Alternative type designs for various categories of residential 
quarters are being evolved. 

(6) Standard type designs for community buildings, such as, 'hos.-
pitals, schools, shops, hostels etc. are also proposed to be evolved. ' 

(7) A proforma for the submission of etimates for townships has 
been pnascribed in order to ensure that no extravagant provisio."s 
are mackt fl)%' construction of buildings and for services. 
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It is hoped that the adoption of the various measures referred to 
;above will lead to considerable economy in the cost of construction 
.-of future townships. 

;{Ministry of Finance (Bureau of Pwblic Enterprises)-O.M. No. 783/ 
FI/153/67, dated 14th November, 1967]. 

Recommendation (S. No. 24) 

The entire cost of maintaing the township is at present borne by 
-the undertaking concerned. The maintenance charges which are 
high not only affect the cost of production of that undertaking butt 

-Illso of other undertakings which depend on its products. It was 
· stated during evidence that a proposal to set up a separate body to 
. look after the townships of public undertakings was under com-i.-
,deration of Government. The Committee trust that Government 
would examine the matter in all its aspects and arrive at a suitable 

· --decision at an early date. (Para. No. 89) . 

• 
REPLY OF' GOVERNMENT 

As the townships of the pUblic, undertakings are scattered throuh. 
-.out the country, it would not be possible for a separate body to. 
:satisfactorily maintain and efficiently manage the townships. The J 

management of the factory/plant and the attached township should 
be by one and the same agency for efficient management of the 

· township, viz. timely augmentation of accommodation, allotment of I 

,- accommodation to the essential staff in the order of priority that may 
be dictated by production schedule, recovery of rent, disciplinary 

<t!ontrol etc. 

,{Ministry of Finance (Bureau of Public Enterprises)-O.M. No. 489/ 
FI167, dated the 6th March, 1967]. 

Recommendation (8. No. %1) 

As the number of big projeC'tls in the public sector is increasing 
-it would be advantageous to develop a Bingle organisation in th~ 

· country for carrying out proper soil investigations rather than lea'}­
ing it to consultants who differ from project to project and have 
to bring'in their own equipment every time. The setting up of Buch 

·,an agecy should not present any great difficulty as the technical 
know-how is available in the country. The Committee, therefore, 

. iecommend that steps may be taken by Government to ,develop II 
__ ;suitable agency for the purpose. (Para. No. 99) 
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There are several Government agencies specialising in soil in-
vestigation, such as the 'Central Soil Mechanics Research Station of' 
the Central Water" l?owet Commission, the Central Road Research. 
Institute, and certain other Soil Research Stations of the State Gov-
ernments, who are fully equipped to carry out such works of the 
public undertakings. 

[Miniltry of Finance (BUTeau of Pu.blic Enterprises)-O.M. No. 489/ 
FI167, dated 6th March, 1967]. 

Recomm.endation (S. No. 3%) 

There are wide variations in the percentages of costs of factory: 
bui14ino& to the total costs of the projects. In the case oj fertilizer 
projects theBe percentages range from 8 to 23 and t/lOlle jOl' h~vy 
elec'rical, projectB range from 20 to 39. That t~Te shou.ld be such. 
vari4tions from project to project in the same indU4try would seem, 
to mdicate that there is scope faT .economy. (Para. Nos. 113-115). 

~ 

REPLY OF GovERNMENT 

There is no doubt that tber-e are variations in the percentages of' 
costs of factory buildings to the total costs of the projects in th~ 

same industry. These are due to: 

(i) Capacity of the plan.t, (il) Technological process and the- . 
idets about the general layout of the collaborating country, (iii) 
The soil conditions which in certain areas necessitate larger ex-
penditure on foundations, such as piling etc., and (iv) the differences: 
in construction cost of di1rerent regions. However, the scope for 
economy in this regard would be kept in respect of future projects. 

[Ministry of FinaTlCe (Bureau of Public Enterpri.ses)-O.M. No. 4B9/ 
FII 67 , dated 6Ut March, 1967]. 

Beeonam..-datioa (S. No. 31) 

Ccmt1'acts on tum.kell ba.iis do not al10rd opportunity to OUT ~­
gineer. to learn new techniques and become self-reliant. Theu C1"e 
also cordier. The. Committee feel that the asNtcnce of foreign col-· 
{.~I'Gto~s. sho14ld be sought onlU for jobs in rupect of which 'know­
ho.w· u not avAilable in the country. For the rest they mati 'be 081:­
cd. to indicote their requirements on the basis of which the pl.anning~ 
4e~ng and constn&ctiorl should be undertClken. by Indian En-
gi~. Buides electing comtdeTable economt/. this would reduce­
the dependence on jOTei.gncoU4bor4tion aM i",til the necesaary' 

~r in our 1Mn. Thr Commiuee recommeni thit Govem-
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m~nt $hould lay down suita.ble principles in Oris regard for guidance­
of the public undertakings. (Para. No. 127). 

REPLY OF GOVERNMENT 

Government agree that every effort has to be made to achieve 
maximum. degree of.. Indianisation in this matter. It is, however, 
not feasible to lay down precise principles to cover all cases. 
[Ministry of Finam.ce (Bureau of Public Enterprises)-O.M. No. 48g1 

FIf&l, dated 6th March, 1967]. 

Recommendation (S. No. 38) 

Public undertakings have not yet fixed a norm fOT detennining' 
the strength of their construction staff. The present ad hoc basis of 
recruiting such. stA11 is not satisfactory. There is need for a careful 
review of the construction staff requ.irements .in the publia unde'J'lo 
takingg cmd fi;Ding a suitabLe norm therefor. The Committee refOID­
mend th.a.t Government should look into this matter and ha.ve ,J th. 
necessary review made. (Para. No. 133). 

REPLY OF GOVERNMENT 

The conditions vary from project to project. However, the· 
Bureau of Public Enterprises will lay down norms to serve as guide-
lines for the projects. 

[Ministry of Finaflce (Bureau of Public Enterprises)-O.M. No. 489t 
FI/67, dated 6th March, 1967]. 

Bec.ommendation (s. No. 39) 

Public undertakings have generally resorted to ite~rate con­
tracts. The entering into contracts on this basis indicates that the 
details and quantities of works required to be· executed have not 
been worked out. It is recognised that the lump sum contracts are 
the ben. The Committee recommend that the public undertaking" 
should enter into contracts on lump-sum basis as far a.c; possible. 
(Para. No. 134-136). 

REPLY OF GoVERNMENT 

Lump sum contracts would certainly be best for respective type-
of buildings such as residential quarters, where there may not be 
any appreciable changes once the construction starts. It would not 
be practicable to adopt lum~sum contracts for factory buildings for 
which the detailed designs and drawings are generally prepared in 
stages. Ai; the work proceeds, additions and alterations become un-
avoidable due to technological reqUirements. 



as 
Theee would vitiate lump sum contrac:ta. 

{Ministry of Finance (Bureau of Public Ent:erprUeJ)-O.M. No. WJI 
FI/67, dated 6th March, 1967]. 

BeeommeaciatioD (S. No. 41) 

The Committee regret to ob.eTt'e that though delay. and 
difficulties in land acquisition have been a recurring feature with the , 
public undertaking' lor a long rime, Government hewe not taken ex-
peditious action to remedy them. The problem calls for fresh .tudie. 
ir, the light of the actual experience of the public undertakings and 
in co-operation with the State Governments. They trust t114t the 
"Thacker Committee will 8t,.eamline and simplify the procedu,.es so j 

'as to obviate delay. and difficulttlu in this regard in future. The 
advisability of the Cent,.al Government Of' the St4te Governments 
tint acquiring the land for themselve. and then transferring it to 
public undertaking' Of' leasing out on a long term baBi.s may also be 
examm.ed. (Para. No. 163). 

REPLY OJ' GoVERNMEN'l' 

The Thacker's Committee has since submitted its Report on 'land 
acquisition proceedings'. The recommendations contained therein 
Nave been communicated to the State Governments for adoption. 
Other matters relating to 'land acquisition' not covered by the 
Thacker's Committee are being examined by an 'Expert Group' set 
up in the Ministry of Food & Agriculture. 

IMim.,try oj Finance (Bureau of Pu.blic Enterprise.)-O.M. No. ~I 
FI/67, dated 6th March, 1967]. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF I 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMlTrEE 

Recommendation (S. No.1) 

(A) The total capital outlay on the townships of pUblic under­
takings is of the order of Rs. 280 crores and it constitutes over 1170 
of the total investment on the projects. The incidence of the costs 
of townships on the costs of production of these undertakings is 
therefore considerable. The Committee realise that a majority of 
public sector projects are located in out of the way places and it may 
be necessary to provide hou.sing and other facilities on a somew hat , 
larger scale. It is also desirable that public undertakings should aim 
at being model employers. Nevertheless, the Committee are equaZZ, 
anxiou.s to ensure that public undertakings follow a balanced 
.approach in incurring expenditure on productive and non-productive 
-activities. If a substantial portion of the investment is spent on town-
snips before any significant productive activity of a project sta'rls, as 
is the case, at Ilresent, it adds cO'nSidercibly to the overheads Of an 
individual enterPrise and affects its profitability. Further it i& also 
necessary that the pubUc undert:a7cings do not follow standards and 
scales of acc017lmodation which may attract public criticism. All this 
underlines the neea for laying down suitable guiding principle" 
-norms and standards w'ithout any delay. 

(B) The Committee would urge that pending issue of d~ta.iZed 

instructions Government should impress upon Public Undertakings to 
pay U£1"'.ost importance to economy in the matter and find ways and 
means of reducing the present rate of outlay on townships. (Para. 
Nos. 7-10). 

REPLY OF GoVERNMENT 

(A) The existing scales of accommodation of the residential 
quarters for different pay groups prescribed in 1963 have been 
reviewed and revised scales of accommodation and' pay ranges have 
been fixed with a view to effect economy and communicated to thft 
public undertakings far adoption. The Bureau of Public Enterprises 
is also ~amining further possibilities of economy in specifications . 
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_cale of amenities an'd designs etc. [Copy of circular No. 378-Adv. 
(c) leirIa/56 dated 2nd December, 1966 (Appendix I)]. 

(B) Action contemplate\! to be taken against item 1 (a) will cover-
the suggestion made herein. 
[Miniltry of Fincmce (Bureau of Public Enterpri8es)-O.M. No. -/ 

FI/67, dated 6th March, 1967]. 

COMM.ENTS OF THE COMMlTI'EE 

PlelUl .ee pGra NOlI. 1 to 3 of Chapter 1. 

Recommendation (8. No.3) 

The Committee are constrained to observe that the m4nner in 
which the pTOt;;.ion of RB. 50 cr07'ft W4I made in the Third Five Year 
Plan fcYl' t01.C'Mhip. of pubLic undertakings was casual. It is not 
COfTect to provide for I'UCh e~1I.Te in the Plan in an ad hoc 
'manner without working out the baBi.t thnefor. What is more su1'­
~ i.t that there 'IOU an u.nd~.t4nding with the Planning Co-Ill-
~ tItat the amount earnwa.rked for capital investment in 1"'0-
;.ct., if u'hB'F.nt. would be diuerted to housing. The Committee do 
Mt Approve of diveTaion of funda me4ftt :for prOfiucnve purpoSe. to 
hou.in.g .. They tnut thGt in futtl.'''' the PIG" proWion for townships 
Of pubLic u .. rtGJcingil toOUld be mack in A re4listic manner afte1 
."emng the requ.iremema Of the ooriou.8 'Undertakings. (Para. No. 
l~). 

RllPLy Of' GovI:RmoNT 

Specific sanctions are issued after scrutiny of the actual require-
ments of each project. 

[Miniatry oj Fitatmce (Bureau of Public Enterprise.s)~.M. No. 489{ 
FII67. dated 6th March, 1967]. 

CoIoaMTs or THE G<>MXl'n'ZE 

Please see para. Nos. 4 to 7 of Chapter 1. 

llecommaadatioll (S. No.4) 

There ant wide VGrical'iGm ita the coati &j hou.res 'built by Vdrious' 
proje-:&I. The Clt1mIge cost per choe1Hag uait itt moat of the uftder-
tolri"" .... relll.,. 'between b. 11,080 to lb. 2'1,000. The cost of th~ 
htgheat &IJM of bungeJow COMtT'uctecl tor hig#l o1Jicicls 'in certaill 
~ has rcmged /YOm lk. 1'08 1AJklq' to lb. 1'75 lakh~. 
Appctre1Uly the present cost. of houses particularly of higher cate-



39 

90T~S, built by public undeTtaJeiftgs aTe high. An expenditure of 
Rs. 1 lakh to 1: 7~ lakhs on a single bungalows is indefensible from 
4 commeTcial srand point 'm.u.ch l~s from the geneTal point of view 
-of tne country's economy. The Committee, rerommend that the 
plinth a'reas fOT higher categories of howes may be reviewed and 
ceilings on cC'st for various categories of houses laid down at least 
~n a regional basis. (Para. Nos. 16--19). 

REPLY OJ' GoVERNMENT 

As stated earlier, the scales of accommodation for different cat ... 
gories of stall have been revised with a view to economy. Furthet:" 
.action is being taken to effect reduction in cost of fittings, amenities 
,and specifichtions. In view of the above measures such wide varia-
tions in cost are not likely to occur in future. 

As regard:; fixing of ceili~ on costs for various categories of 
'residences on a regional basis, it is not practicabl'e as the cost of 
building material, labour and leads vary considerably from place to 
place within the region itself. 

IMinistry of Finance (Bureau of Public Enterprises)-O.M. No. 489/ 
FIlm, dated the 6th. March, 1967]. 

COMMENTS or '!'HE COMMITTEE 

Please see para Nos. 8 to 11 of Chapter I. 

Recommeftdation (S. No.8) 

The '''o1'l,nittee understand that certain pubUe untiertakingl (like 
,FertiZUeTS a1ld Chemicals T'ravafiCMe Ltd. and Oil and Natuf'al Gas 
Commission) have introduced contributory health sert7iee schemes 
:under which they are getting contribution from the emplo'!/ee. for the 
provi&ion of medical facilitie.. The CommiUt.ee suggest that the 
feo8ibility C1f int7'Oducing similar schemes in all the pu.blic u.ndeT- . 
:takings may be examined iby Govem7r't.e'lU. (Para. No. 36). 

REPLY or GoVERNMENT 

In the Public Undertakings where m~cal facilities have already 
Deen provided free of charge, it would not be feasible to introduce 
1he Contributory Health Service Scheme, as it would amount to the, 
wUhdrawal of concessions in vogue.. 

:(MiRiat'li of Fi1&(lnce (Buf'eau of Public EnterprlBes)--O.M. No . • / 
Fl/fI7, dated the 6th. M47"Ch, 1981). 
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COMMENTS or '11JE COIIMITl'IZ 

Though it is ditlicu.lt, at this stage, to withd1"4w the conces~ 
that iI being given i1l the .hope of medical facUitiea, the Comm'ttee 
are of the opinion that in new undertakings, c01ltributory health 
'eTViICe .cherne .hould be intToduced from. the begift.tUng. 

Becommeadation (S. No. t) 

It ilregrettable that though most of the public undert4king' 
have been paying con.Bider4b1e 4mount of contribution under th,e 
Emplov- State ImunJ.'nce Scheme, they have taOt t41cen advantage 
ot the aBilto.nce ava.ilable under it. Even in C4Ses where the scheme 
hcu 'ben1o extended, the amoun" of contribution. paid by the tinder- ' 
'to.ki.ng. aTe much mM'f than the beneficia! derived by them. It D.ppeaT. 
thet the employees in public undertaking, are in receipt of benefits , 
similaT OT superioT to those available under the "heme. Further the 
,cheme CotterB only 'factOTy workers' drawing wages upto Rs. 400/­
per ~th. For all other employees, the public undertakingB tOill 
how to make tMiT oum hospital arrangements, even. after the­
Sche1M i.t extended to them. It therefore needs conrideration whe­
ther the Employees' State Imurcmce Scheme should 'be applicable to 
the public undert4kiflgs and they should be called upon to contri-
bute to the scheme in addition t{) the expendituTe on their own 
!acilitie.. The Committee recommend thet Government should e:ra~ 
mine the matter in the light of the prevailing position. (Para 
NOlI. 37-42). 

REM. Y 0.. GovI:RNMENT 
The matter is under examinat.ion. 

{Mi,,,n,,, of Finance (Bu,...u of .Public E~.M. No. 489t 
FIlM. dated 6th March, 196'1)] 

FUR'ftIZR INI'OIlMATION CALLED FOR BY THE COMMlTl'EE 

Pleae maw w#t.et.her the matter haa .mee been U(tmine& If 10,. 
tM cIedsiot\ taken. in the mGtter may ptease be communicated. 

L.S.S. O.M. No. 'J!i,.PU/64, dated 26th July, 1967. 
FINAL REPLy OF GovI:Rx.MJ::Nor 

Social jnsuranee is based on pooling of risks and resources. ~ 
eontributiona are planned in such a way as to be balanced by the 
esUmat1!d COlt of benefi.ta. Some workers and employers may be 
tIOIltributing more and others less than the benefits they recei~. The-
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E. S. I. Scheme provides not only medical ,benefits in kind but also-
cash benefits in cases of sickness, maternity, disablement and death 
of an insured person due to 'employment injury. The scheme is 
being gradually extended to more and more areas· in accordance with 
the abilitv of the State Governments to make adequate m"edical 
arrangem~ts. No distinction can in any case be made between 
the public and privafle sector undertakings in the mattf'r of levy of 
E. S. C. in non-implemented areas. 

As regards the exemption of establishments from the provi-
sions of the E. S. I. C. Act, individual Public Enterprises can take 
up their cases, and the requests will be considered by Government 
on merits in the light of the following broad criteria for grant of 
exemption, as recommended by the E.S.I.S. Review Committee:-

(a> The prevailing benefits enjoyed by the employees in the 
establishment conC'erned are superior on an overall aSSe.;s-
ment to those that could be provided under the Emplo. 
yf!E!8' State Insurance Scheme; 

(b) The employees concerned themselves clearly desire thnt 
the establishment should be exempted from the applica- J 

tion of the Scheme; and 

(c) No distinction should be made between the private and 
the public sector in the grant of ~xemptions. 

The question of providing medical facilities to the non-covered 
employees of factories (whether in public or private s(.'Ctor> at the 
ESI Dispensartes on payment has been under the consideration of 
the Corporation. There is no objection to extending to non-covered. 
employees and their families the dispensary and specialist services 
and even hospital beds wherever available on payment. 

The position in paras 2 and 3 above has been brought to the notice 
of Public Enterprises. 

[Minutry of Fin4flCe (Burea.u of Public Enterprises-D.O. No. 
678IF11ISSI67, dated 16th September. 19671. 

CoKMENTS or THB COI4M1'1"l'l!Z 

There .hould be Clbsolute co-ordina.t:ion in the matter of mec:Ucal 
fcr.cilitie. provided by Of" under the E.8.1., Scheme and the medical 
Ienrice protncled by the concern, to c:woid over14pping. Co-ordma­
tion may help in .m.g upenditure without ejfecting the mndard 
oJ M"Vice. The Committee 1eeb that better medical facilitie./ex-



"ernie may 'be twdi14bte to the workers ij this cO-oTdination is , 
achieved. 

Beee1DllleD4lation (S. No. 18) 

1l iI to be expected that the 8Uggestions made by Govern.ment are 
-acted upcm 'by the pu.Otic undertakings. S'tT'angely tKme of the 
undertakings hcu made any attempt to implenwMt the suggestions 
1'egaTding the sale of plots to private pa'l"t'U!s or h0U3es to the em-
ployee" The Committee trust that Government will have the 
matter Te-e%4min.ed in the light of the prevailing position in priuate , 
:lector unclertakings and iss1U suitable instructiom for observance 
.by public undertaking' (Para No. 89), 

REPLY OF GoVERNMENT 

It is eonaidered that the suggestion regarding sale of plots to 
priva~ parties and houses to the employees in the public undertak-
ings is not practicable. The land acquired for public undertakings 
for a specific purpose in the public interest cannot be sold to private \ 
parties and may lead to legal complications. Apart from this, once 
the land is sold to private parties, the public undertaking cannot 
have any control over the rent charged, the allotment of the premi-
ses, and the WIe to which it is put. Hence no benefit will accrue to . 
the undertakings. As regards sale of houses to the employees, the 
same difficulties as 'eXplained above will arise. Once an emplo~ 
retires or leaves the undertaking, the public undertakin& will have 
to go in for additional construction. The Management of such 
transactions will become an increasing burden:. on the public un-
dertaking and will tend to divert its attention from its main task 
~f production. 

IMini.ttry 01 Fincue (Bureau of Public EnteTpTisea-O. M. No. 
489iFI/67, doted 6tIt March, 1967).J 

COMMENTS OF THE COMMI'I"l'ZI! 

PleA'. aee paTA NOlI. 1% to 15 of CMpter I 

Bee.· ......... (8. No. 4t) 

Ttw QCC'eptcmce of tenders other thcl" t~ lotDett ... atlHlJ"d of 
dfttNCta urithotlt ccdliftg far te'IIden. is ftOIt UU4l _ ;. opn to l:ti-
tlei_ S~h CCIIQ "hoald be few cmd far 'bette.eft. AU neh aa.ca 
shoUt be ,.-aportecl io t_ Bocmt 01 Din!eton tor their t"etJiew. The 
C01mhiaH f'eCOmlMllCl tMt ~ .......... 1Iee ••• y 1M-



a 
"'lTUcticm to the public undertaking, in ~iI regard. (PaM No" 137-
139), 

REPLY OF Go'VERNMENT 

All the matter falls within the powers delegated to the Boards of 
Directors, who lay down the procedure to b'e followed in his regard, 
it does not appear neCessary to issue a 'directive, 

[Ministrv of Finance (Bureau of Public Enterprises-O. M. No. 
4891FI167, dated the 6th March, 1967). 

CoMMENTS OF THE COMMITl'EE 

The intention of the Committee was to issue general instructions 
to public undertakings to keep this aspect in view and not to issue 
(1 general directive. The Committee therefore, reiterate their ear-, 
~lier recommendation. 



APPBNDJX I 
No. 378-Adv (c) ICir.10IM 

(tride Beply to S. No. 1 Chapter IV) 
GovDuoaIln' ar hmIA. 

MINISTRY OV FINANCE 
(Dl:PAIl'l'MZNT or CooRmNATlOK) 

B'O'UAU or PusLIc EN lEkPR1Sl8 

New DeIM. dated the 2nd Decem.bn, 1968 

OFFICE MEMORANDUM 
S'O'BnCf:-IndultrulZ H01.I3ing Standards- in. .Public Seeten' Under--

tczkiftgl-7'e1riHd. -
The CUlTf!tlt prescribed standards of Induatrial housing in Public-

Sector Undertaldngs as contained in letter No. 14(16)I60-W dated the-
29th August, 1963, issued from the Ministry of Finance (Department 
of Ezpend1ture) has been under examination for some time. In thEt 
light of the need to introduce maximum economy possible in the civil 
eoDI'trUct1on in the PubUc Enterprises, it has now been decided, in-
mpenell10n of the previous instructions on the subject, that the-
future construction at residential buildings should conform to the-
following standards and pay ranges:-

TJpe 

J. 

JL 
m. 
Iv. 
V. 

VI. 

PliathArft 
(Sq. ft.) 

365 

400 

600 

5JOO 

1,00+ 
300 (aerY"'a roam _ ".c.) 
2100 
+ 240 (SerqDt'a quarter) 
+ 22S (prap) 
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Upto RI. no 

Ra. 111"'300 

Ita. 2001 ad .1Iofe. 



· ~ 
Note: (i) For type V quarters garages (pJ1nth area not ex-

ceeding 215 sq. ft. each) may be provided upto a maximum • 
of 50 per cent of tJae total D,WD.berof SUch quarters-<m 
actual demand. 

(U) Type I and U quarters liAould be d.~gned to provide for 
2 living rooms with separatek:f.tchen, bath and w.e. 

(iii) The plinth areas of the various types of quarters mentioned 
above are exclusive of areas occupied by staircase. and 
common passage!J. 

The revised scales of accommodation should be adopted with 
immediate effect for future constructions in all the Public Sector 
Undertakings under the direct atlministrative control of the various 
Ministries. Th~ should be brought to the notice of the Companies\ , 
Corporations and other Autonomous Bodies, to whom necessary 
directives may issue for strict adherence to the standards prescribed , 
in this Memorandum. 

To 

Sdl- R. C. DUTr, 
Secretary to the Gouentment of India 

and Di1'ecto1' General, Bureau of Public 
Enterprises. 

All Ministries ot the Government of India. 
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APPENDIX D 

(Vide Reply to S. No. 7 Chapter U) 

No. 332-ADV (C) ICir. 9166 

GovI:IuoaNT OJ' lIma, 
MINISTRY OF FINANCE 

(Dl:PAltTNENT or CooRDINATIOl'f) 

BUREAU OF Pt1BLIc ENTERPRISES 

• 

New Delhi, the 16th November, 1966 

OFFICE MEMORANDUM 

Sl1BJBCT: -Phasing of residential accommodation, hospital, educa­
tional and recretional facilities in the townships of public 
undertakings. 

It has been observed that in many cases, hospital, educational 
and recreational faclliti'eS in the townships of public undertakings 
have been provided on a liberal scale from the very beginning of a I 
pro,tect, resulting in high capital and recurring expenditure. The I 

Committee on Publlc Undertakings have adversely commented upon , 
such lavish provision at the outset. As the population of a new 
toWDahip grows gradually, community facilities should be provided: 
on a modest scale to start with, on the basis of actual population of 
the townshJp, subject to the ceWngs prescribed by the Committee on , 
Plan Projects. 

Similarly, the construction of residential quarters should be taken 
up in a phased manner to meet the actual requirements of staff. 

The Mmlstry of I:ndustry etc. are requested to impress upon the 
public undeG'kinp under their jurisdiction that they should phase 
the CODItruction of sUch fadlities to meet immediate needs. 

Sc11- R. c. DUTl', \ 
~ to the Govemm.eftt of lta& 

.... Ditector Gfteral. BW"IU of Public t 

~. 



'l'o 

All l4inistri.esIDepartments of the Govt. of India. 

Copy to All BAs in the Department of Expenditure. They .are 
requested to ensure that the instructions issu'ed abov~ are kept jn 
view before sanctiOn is accorded to the Project Estimates. 
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APPENDIX·m 
(Vide Reply to S. No. 7 Chapter l~ 

No. __ Adv(c) ICir-4l68 
GOvr.IuOmn' or lJnn, 

MINISTRY OF FINANCE 
(DJ:PA.R1'IO:NT OJ' CooRDINATION) 

BUREAU or Pum.Ic ENTEllPIllSBS 

New Delhi, da.ted the 4th November, 1966 • 

. OFFICE MEMORANDUM 

8'aB.rIcr:- Provision of common community fadlitie8 in place. 
where more than one public undertaking is Wcated. 

It is considered that in places like Madras, Hyderabad, Ranchi, 
Durgapur, Bangalore etc., where more than one undertaking is locat-
ed it would be desirable to provide common facilities in respect of 
education, health, shopping and recreation, as this will lead to provi-
lion of better facilities at lesser cost. To begin with, it would be 
necessary to assess the requirements of the concerned projects in 
regard to various facilities mentioned above. After obtaining the 
requisite information., a meeting at Ministerial or inter-Ministerial 
level may be convened to arrive at a satisfactory working arrange-
ment with regard to financial ouUay, management etc. of the com-
mon facilities. 

2. The Bureau of Public Enterprises will be prepared to render 
any assistance. if required, in this regard. 

To 

Sdl- R. C. DUTT, 

Secretary to the Gort of Indi4 and 
Director General, Bureau oj 

Public Enterpri6a. 

AD MlnistrieslDepartments of the 
Govwmnent of India. 
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APPENDIX 'IV' 
(Vide Reply to S. No. 15 Chapter II) 

No. 297-Adv(c)\Cir-3t66. 
GoVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DspAR"l'MENT OF CooRDINATION) 

Bt7uAv or PuBLtcENiBHPltiSE. 

New Delhi, dated the 4th Nooember, 1966_ 
OFFICE MEMORANDUM. 

St1B.JI'.CT: -Semi-pennanentbuildings t01' ProjectB of Umitec! 
duration. 

It has come to notice that in certain places where the operations 
of the public undertakings are likely to last for a period of 20 to 25 
years only, as in the case of oil fields, coal fields, mines etc., penna-
nent buildings with a life expectancY of 50 to 100 years have been 
constructed, which, apart from resulting in waateful expenditure. 
affect the profitability of the concern. Such investment on improduc-
tive items has also been adversely conunented upon ,by the Com-. 
mittee on Public Undertaldngs. In view of the limited resources in 
the country, and the urgent need for development in all spheres of 
activities, it is of utmost importance that maximum economy, con-, 
sistent with minimum requirements, is exercised in all directions. 
It has, therefore, been decided that at places wbere operations of 
pubUc undertakings such as those referred to above are likely to I 
last only a limited number of years, only semi-permanent type ot. 
buildings should be constructed, as in the manner suggested below: - . 

(a) As the cost of land is not likely to be high in such pro-
jects single storied construction with brick or stone walls 
in mud. may be built. 

(b) The roof may be provided with asbestns sheets or tiles) 
supported on locally available timber trusses. 

(c) Doors and windows need not be of teak, but may be pro-. 
vided with locally available timber. Iron fittings for 
doors and windows may be providetL 
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(d) No rich JpeCiftcation should be provided for flooring. Ordi- .. 

D8l"f cement concrete or cement plaster over a base of· 
brick khoa flDiahed with cement or lime slurry would be 
adequate. _ _.~ •• ~ 

(e) The use 01 expeD8ive sanitary and water and electric sup-
ply fittings may be avoided. 

(f) Pointing with cement mortar for th-e even face of brick. 
wan. would be suftldenl 

2. The suggestions made above are only indicative and the speci-
ftcation to be adopted may vary according to local availability and 
use of mater1a1& 

3. Ministry of Industry etc. are requested to bring these instrU~ 
tiona to the notice of the Board of Directors of the Public Enterprises 
with which they are concerned, for compliance. 

'1'0 

Sdl- R. C. DUTT. 
Secretary to the G011t. of Indi4 and 

DlTector General, Bureau of 
Public Enterprise.. t 

All MinistrieslDepartments of the 
Government of India. 

All. F. As in the Department of Expenditute. They are requested 
to ensure that the instructions issued above are kept in view while 
I8J1ctionfng Project Estimates. 



APPENDIX V 

(Vide further reply to S. No. 21-Chapter TI) 

No. 884-Adv(c) /Cir-26/67 

GoVERNMENTOl"lm?IA 

MINISTRY OF FINANCE 
(DEPARTMENT OF ExPENDITURE) 

BUREAU OF PUBLIC ENTERPRISES 

'. 

New DeLhi, the 15th Septem.ber, 1967 ... 

OFFICE MEMORANDUM 

SUBJECT:-Promotion of competition for Master P'Lans of 'Large tOt.O'n-' 
ships and designs for buiLdings. 

In order to achieve economy in the outlay of townships and to 
obtain goo\:i designs to suit local needs, it would be advisable to hold 
architectural/town planning competitions, which would enable the· 
promoters to secure the services of a qualified and' competent achi-
teet/town planner to plan and design their works. 

2. A brief account of the procedure to be followed for promoting 
such competitions are set out in the enclosure. (Annexures I & II). 
It would be observed from this that promotion of architectural/town 
planning competitions will have to be done in consultation with the 
Intlian Institute of Architects and/or the Institute of Town Planners. 
Holding of such competitions may lead to some delay in the eom-
mencement of the works and some extra cost over what is normally 
paid to an architect as fees. However, the extra time and money 
spent will be more than compensated by the competitive design 
obtained. ,-. . ' I 

3. It is considered that normally, it would be worthwhile to pro-, 
mote competitions for bigger projects. . However, this is a matter-
which has to be decided by the promorer himself, depending upon 
the time available, the importance of the building, or the pecuI.tar-
site conditions obtaining in a propos~ township. 
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4. Ju the CommIttee on PubUe Undertakinga have also expressed 

the delirabUity of inviting competitive designs for buildings and 18y-
()Ut of townships, the Ministry of Industrial Development and Cam-
pany Affairs, etc., are requested to bring this to the notice of the 
public sector undertakings under their a'dministrative control, for 
information and gufdance. 

"1'0 

Sd/- P. GOVINDAN NAIR, 
SecretG7'!J to the Goot. of India~ 

citId Director General, Bureau of 
Public Ente1priBa. 

All Ministries/Departments of the Government of India. 
AU F. As in the Department of Expenditure. 



A BIdEF Aecotnn OF '1'HE Pltocmun Yoa -PROMOTING 
AGlUct1LTUltAL CoMPE'lTl1ON 

1. The Indian Institute of Architects (IIA) should be approached 
ft)r advice on alI matters ~lated to the promotion of architectural 
competition. 

Appointment of Assessors 

2. The President of the I.I.A. will nominate or approve the 
appointment of an architect assessor or a jury of architect assessors 
for the competition. 

3. The assessors will function as consultants to the promoters and 
render advice on the suitability and type of competition and answer 
queries of the competitors. They finally ju\ige the designs submit-
ted, disqualify designs not conforming to the conditions and filect 
the Winner. : : 

Fees of Assessors 

4. The minimum fee of an assessor is Rs 2,000/-. An additional 
amount of Rs. 40/- per Rs. 20,000/- on the estimated cost of the scheme 
up to Rs. 2 crores is shared by the assessors with an atiditional sum 
of Rs. 10,000/- if the cost of scheme exceeds Rs. 2 crores. 

5. The conditions of competition drawn up by the assessors must 
be approved by the I.I.A before these are printed and advertised. 

Submission of Designs 

6. All 'clesigns are numbered and to be received anonymously 
before the closing date. After the assessors have judged the designs 
these are publicly exhibited for a minimum period of six days. 

Award 

7. The assessors award the premiums (or cash prizes) in accortl-
ance with the competition conditions. A minimum of 3 premia has 
to be awarded. The first premium is an advance in the fees payable 
to the winning architect, who has to be appointed by the promoter 
as the architect for the works. 
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Con 01 competition 

8. The total approximate colt of promoting the competition would 
be about f to 1 per cent ot the cost of the scheme. It has been 
ltated by the UA that the competition takes a Uttle more time than 
the preparation of designs by an architect in the normal way. It 
H, however, felt that a minimum of 4 months will be needed. 

9. The promoters are required by the LIA Competition Regula-
tions to appoint the winning designer as the architect tor the work_ 
ad pay him the appropriate fees prescribed by the IlA 



ANNEXUREn 
A BJlIZI' ACCOUNT OF THE PROCEDURE FOR PROMOTING TOWlf 

Pr.ANm:NG COMPETITIONS 

Appointment C1f AlSessors 

1. The Promoters of competition should appoint one or more 
professional assessors whose names should be published in all ad. 
vertisements regarding the competition and condition thereof. The 
President of the Institute of Town Planners, India (I.T.P.) would 
act as honorary adviser in the appointment of assessors. At least 
-one of the assessors should be a Fellow of the I.T.P. 

Du.ties of Assessors 

2. (a) To confer with an'd advise the promoters on general require-
ments and premia to be offered and draw up instructions for guidance 
of competitors and the conduct of the competition. It would be 
stared which of the conditions has to be strictly a'dhered to: under 
penalty of disqualification. 

(b) To answer queries of competitors and to examine all 'design 
submitted and to disqualify any n9t conforming to the conditions. 

(c) To report to the promoters on the designs and to award the 
premia. 

Alternate method of competition 

3. Competitions may be conducteti in the following ways:-

(a) By advertisement, inviting competitors to submit designs. 

(b) By advertisement, inviting competitors to send n~ by 
a given date and out of these to select a limited number 
to compete, with the advice of the assessors. Each com-
petitors so selected receives a specified sum for his design 
provided it shows reasonable merit. . 

(c) By personal invitation to a limited number of selected 
competitors. Each competitor receives a speclfted IUDl 
for his design. 



Bubm.iuion of DuigM 
.. Designs submitted by c:ozopetitoQ should not have any distiD..: 

guishing mark but should be numbered by promoters in order of 
their neeipL 

5. All designs except the winning designs in an open competition 
should be returned ca~e paid to the competitors. Each c0mpe-
titor should be provided with a copy of the assessors' award. 

S. All designs together with assessors award to be publicity 
~xhibited for at least 6 days. 

Alienor, Fee, 

7. (a) For outlme 01 Town Development Plan.-Minimum of 
RI. 1500: 00 plus Rs. 15 per 1000 of the existing population in the area. 

(b) For lay-out of Residential and Industrial Areas.-Minimum 
fee of Rs. 6OO/-.plus Rs. 15/- for each 10 acres of the sUe area. 

(e) For Town Centre._ main shopping aretU and urban imPT01'e-
ment .ehemes.-Minimum fee of RI. 900' ()() plus Rs. 150/- for each 
10 aer:s of the area of the site. 

(d) In case of special competitions for Regional Plan of a new 
town, the minimum fees will be determined by the Institute of Town 
Planners, India. 

The above minimum fees do Dot incl\ld.e travelling time and incl· 
dental expenses in viewing the area. In case of appointment of two> 
or more assessors, two-thirds of the above fees will be paid to each 
assessor. 

8. The successful competitor whel) retained as a consult@.~ should 
be paid in accordance with the schedule of charges prescribed by the-
Institute of Town Pl~ers, Indi-. 



• APPENDIiX. VI 

(Vide further reply to S. No. 2~Chapter II) 

N-o. 8(1) /F-67 

GoVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF EXPENDITURE) 

BUREAU OF PUBLIC ENTERPRISES 

New Delhi, the 18th Sept., 1967 .. 
OFFICE MEMORANDUM 

SUBJECT: -Financing of capital outlay on townships and residential 
quarteTs. 

The Committee on Public Undertakings and Townships and 
Factory Buildings of the Public Undertakings, in its 8th Report, has 
made the following recommendation about the township estimates:-

"The present practiCE's of meeting the entire cost of townships 
from out of the capital provided for the execution of the-
projects is neither sounti nor in consonance with prud-
ent commercial practice. It results in the over-capitali-
sation of the projects anti renders the evaluation of 
their performance or comparisons with other similar 
un~rtakings unrealistic. The outlay on townships 
should normally be met from loans, internal resources 
and subsidies. The Committee recommended that the 
matter may be examined by Government and a suitable-
pattern of financing the outlay on tOWl}Ships of 't1l& 
public undertakings evolved," 

This recomm~tion has been by and large accepted by the-
Gove~ellt, 

2. ~e QWJay, on toWllSbips and the residential quarters form a 
part of the project cost estimate which at present is being financed. 
partly by ~Jlii¥ @Ii. paI.'tly by loan in the ratio of. 1: 1. 

3. So far as the utilisation of internal resources is concerned 
invariably the townships come up simultaneously with the project. 
.and there 18 hardly any scope of utilising the internal resources for 
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-the establishment of the township in the earlier stage. later on if 
.after meeting the requirements of the working capital and repayment 
.of loan instalments the internal resources are available, these may 
be considered by the untiertakings towards the cost of township. 

4. The advantage of the subsidies from the State Governments 
for the establishment of the townships may be taken by the under-
takings wherever possible. 

5. After setting off the amounts utilised from internal resources 
and subsidises received from the State Governments, the balance 
amount invested on townships anti residential quarters should be 
notionally treated as being financed from capital loans for the pur-
poses of determining the total recurring expenditure on the main-
tenance of townships. There would, however, be no change in the 
present equity loan ratio of 1: 1 for the overall financing of the 
project. 

6. The total recurring expenses on the maintenance of townships 
should be shown separately on the debit side of the profit and los8 
account. Details of these expenses inc1utling upkeep and mainten-
1IU1ce, interest on capital outlay, depreciation etc. may be given in a 
separate schedule appended to the profit and loss account. Similarly 
the total income from the township including the recoverable rents 
may be shown separately on the credit side of the profit and loss 
account. This presentation would facilitiate the tietermination of 
the annual net recurring expenses on the townships borne by the 
projects without making any difference to the overall profit of the 
undertakings. 

1. This method of presentation will be given effect to in the 
annual accounts of the undertakings from the year 1967-68 onwards. 

8. The Ministry of Industry etc. are requested to bring the contenta 
« this Oftlee Memorandum to the notice of all pubUc undertakings 
umler their administrative control for adoption. 

Sd/- P. GOVINDAN NAIR. 
Secret4ry to the Goot. of IMia. 

All KiDl8triesfDepartments of the Central Government. 



APPENDIX VII 

(Vide further reply to S. No. 23-Chapter II) 

No. 481/ Adv. (F) /67 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF EXPENDITURE) 

BUREAU OF PUBLIC ENTZRPRISIS 

New Delhi, the 16th August, 1967. 

OFFICE MEMORANDUM 

SUBJECT: -Estimates JOT townships. 

The Committee on Public Undertakings in its Eighth Report on 
Townships and Factory Buildings of the Public Undertakings hali 
made the following recommendation about the township estimates:-

"It is also desirable that the estimates of cost of townships 
should be shown separately while sepking approval of 
Parliament for investment in public undertakings. The 
expenditure incurred on townships should also be shown 
separately in the annual accounts of the public undertak-
ings." 

2. This recommendation has been accepted by the Government 
and all Public Undertakings are requested to indicate separately 
and distinctly the total investment in townships in the project cost 
estimates as well as in their annual budget, while seeking Govern-
ment's approval. The expenditure on the township may also be 
shown separately in the annual accounts of the Company. The de-
tails of income and expenditure on townships may be appended as a 
separate schedule to the P.rofit and Loss Account. The interest on 
the capital outlay of townships may be also included therein. 

3. The Ministry of Industry etc. are requested to bring the con-
tents of this Office Memorandum to the notice of all the Public 
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Undertakings under their administrative control and impress upon 
them for adoption. ' 

To 

Sdl- P. GOVINDAN NAIR, 

SeCTetarfl to the Goot. of IMia 
and Director General, Bureau 

of Public Enterprise •. 

(a) All Ministries/Departments of the Government of India. 

(b) All Fjnanci~Advisers in t~e Ministry of Finance. 

V' 1 
j., ! 



APPENDIX vm 
(Vide Reply to S. No. 26-Chapter "n) 

No. 296-Adv(C) ICir-2166 
·GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF COORDINATION) 

BUREAU or PtmLIC ENTERPluSES 

New Delhi, the 4th November, 1966. 
CIRCULAR 

SUBJEICT: -Importance of detailed soil investigation before deciding 
. on loct;ltion of projects. 

It has been observed that lack of proper and detailed soil investiga-
tion before selection of a site for location of projects, has led to 
chang~ of sites resulting in infructuous expenditure, revision of plans 
and drawings, extra expenditure on foundations, and consequent de-
lay in construction. To avoid such contingencies future, it is of ut-
most importance that detailed soil investigations are carried out by 
a competent agency and the results thereof should be got examined 
by a high level technical team, along with other technical matters 
relating to the project. Organisations, such as the Central Soil Mech-
anics Research Station of the Central Water & Power Commission, 
New Delhi, the Central Building Research Institute, Roorkee, and the 
Central Road Research Institute, New Delhi, and certain other soil re-
search stations of the State Governments are fully equipped to carry 
out the required field investigations and submit reports thereon. 

2. The Ministry of Industry etc. are requested to bring .this to the 
notice of· the existing public undertakings and impress upon them the 
imperative· necessity for carrying out soil jnvestigationsthrough any 
of the competent agencies referred to above, before selecting a site 
for setting up of plants. 

3. This matter should also be kept in view and arrangements made 
for detailed soil investigation before deciding the location of new pro-
jeCts in future. . . 

To 

Sd/- R. C. DUTT, 
Secretary to the Govt. oj India 

and Director General, Bureau of Public Enterprise •. 

All Ministries/Departments of the Government of India. 
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APPENDIX IX 

(Vide R9ply to S. No. 28-Cbapter U) 
No. 322-Adv. (c) IClr-7/M 

GoVDNMENT OF INDIA 

MINISTRY OF FINANCE 

(DUAllTM!JlfT OF CooImtNATION) 

BtJ'ftEAtl or PuBLIC JCln'UPRISZS 

New Delhi, d4t.d the l~h November, 1968. 

OFFICE MEMORANDUM 

SVBJtA:'T: -Construction equipment, Iteavy tools and plant-Tequire~ 
menta/surplus. 

As is well-known, construction equipment and heavy tools and 
plant play an important part in regard to quality and s~edy execu-
tion o! works in the projects. Some of the special types of construc-
tion equipment are rather costly involving an appreciable amount of 
foreign exchnnge. tt is, therefore, of utmost necessity, particularly at 
this juncture that !be available equipments are put to maximum use 
thereby expediting execution of works and simultaneously keeping 
down the costs of operation. 

It would be ~stble to achieve this objective, only if the actual 
1'lO~ltlon obtaining In the vanous public enterprises in regard to cons-
truction equipment and alUed machinery is known, so that what may 
b!' surplua in certefn projects may be transferred to others, where 
these fire badly needed. This would, incidentally, help to dispose of 
surplus eq,lipment In good Ume at reatonable prices. 

As there is no cnordlnation at pt"eSent amongst the various public 
enterprises in this regard, it has been decided to introduce a quarter-
ly return for new requirements/surplus equipments as in the attach-
ed proformae. 

The Mini~ry of Industry etc. are requested to direct the public 
undertakings under their control to submit the return in the prescrib-
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ed proformae, addressed to the Adviser (Construction), Bureau of 
Public Enterprises, Ministry of Finance, (Department of Coordina-
tion) , New Delhi, on the 1st of January, April, July and October, 
each year, so that the Bureau of Public Enterprises can assist in the 
procurement of di!!posal of construction machinery and equipment. 

To 

Sd/- R. C. DUn, 
Secretary to the G01Jt. of India 

and Director General, Bureau of· Public Enterprises. 

All Ministries/Departments of the Government of India. 
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APPENDIX X 
(Vide reply to S. No. 29-Chapter II) 

No. 299-Adv. (c) jCir-5/S6 
GOVERNMENT or INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF COORDINATION) 

BtJIlEAu OF PuBLIC ENnRPRISES 

New Dezht. dated the 4th November, 1966. 

OFFICE MEMORANDUM 

SuBJECT: -Rec01.)f!ry of hire charge. for C01l8tructt.on equipment on 
cut-hoe baa ... 

U has come to notic:e that in many cases the recovery of hire 
charge!l from eontractors on account of construction equipment has 
been made on aD. ad-hoc basis by the Public Undertakings, which are 
much lower than the standard economic rates, which should have 
been normally adopted. Such short recoveries have been advel'lely 
commented upon by the Committee on Public Undertakings· in its 
8th· Report. 

2. The Ministry of Industry etc. are requested to investigate the 
re-asons for not tlxing economic rates of hire charges by the various 
public undertakings under their control. They are also requested to 
ensure that the lI'inance and Accounts Officers of the Undertakings 
fix the economic rates of hire charges for all -constructiOn eqUipment 
!llld 'Other allied macllinery normally hired out to contractors. 

To 

Sd/- R. C. DUTT, 
Sec'Tetary to the Gout. of India 

and Director General. Bu.reau of Pu.bUc Ent~8. 

AU Ministrift/Departments_9f the Government of India. 



APPENDIX XI 

(Vide reply to S. No. 41-Chaptoer 11) 

No. 295-Adv. (C) /Cir-I/66 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF COOBDINATlON) 

BUREAU OF PuBLIC ENTERPRISES 0,. 

Ne!./.: Delhi, dated the 4th November, 1966. 

OFFICE MEMORANDUM 

SUB.TECT:-Upwardrevision in the t)alue of contracts after award. 

It has been observed in a number of cases in the Public Under-
takings that the value of contracts have increased considerably afttlr 
the award of works. This has been adversely commented upon both, 
or the audit and the Committee on Public Undertakings. The up-
ward revision is obvlOUSly due to inadequate inveatigatilJn of site 
particulars, aVllliaJ)ility of materials, and hurried planning and esti-
mating of works. husiling through of works in this manner, .pa~ 

from involving increase'd expenditure, does not really result in sav-
ing at time. It often happens that works have to be rectified due to 
the mitial faulty pbuning and design, leading to disputes with COD-
tractors on delay iu execution, rates for extra items, etc. 

2. The Ministry of Indwotry etc. are, thereiore, reql.lesteci to 1m-
preas on the public w.ldertakjniS under their control, the detirability 
of inviting tenders only after completing adequate site investi.ation, 
and preparation of proper plans, d~i,gns and estimates of the works 
to be executed. 

To 

50./- R. C. DUTr, 
Secretary to the Govt. of India 

and Director General, Bureau of Public Enterprises. 

All Mirili;triesjDepaortments of the Goverameat 01 IDdia. 

fIl 



APPENDIX XII 

(Vide Reply to S. No. 43-Chapter II) 

No. 331-Adv. (c) /Cir-8/66 

GO~T OF INDlA 

MINISTRY OF FINANCE 

(DEPARTMENT OF COORDINATION) 

BUJiEAu 'OF :PUBLIC ~RisEs 

New Delhi, the 16th Nooember, 1966 

OFFICE MEMORANDUM 

SUBJECT: -Land requirements for jactone, in .Publtc Undertakings. 

It haa been observed that in a number of Public Undertakings, the 
''lnd requiremenb for factories have not been assessed judiciously. 
roo much margin has been kept for expansion and fairly large are&,s, 
in exce8S~f requllertlt:nts, have been acquired and are lying unutiUs-
ed. The })arJiamt'Iltary Committee on Public Undertakings bas ad-
vp'l1Jely commented on such excessive acquisition of lands. 

It is appreciated that, if in the first instance a lesser area Ja ac-
quired any additional land which may be required subsequently will 
not h4= readily availal ie and its acquisition may Involve much higher 
cost. On the other hand, if land much in excess of the requirements, 
including that of expansion, is acquired, it woul\:i, amount to locking 
up of large caDUaJ, epart from denying the most needed agricultural 
use of the samE. h would therefore, be advisable to plan the land 
reqwrements tor fac'.ories in as eompact on area as possible, to meet 
functional requirements, so that outlay on services, internal trans-
port, security arr:mgementa. maintenance etc. will be kept to a mini-
mum. KeepfnJot this in view, initial land requirement, as well as, 
thRt needed for t'xpansJon in the future should be carefully worked 
cut. 

The Mininrr of l'ndustry etc. are requested !o keep this in view 
while ftnalising pt'O~1s for acquisltlonof 1a.Dd b·future projects 
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and also bring thk t\} the notice of the public undertakings under 
their juristiiction, for guidance. 

To 

Sd/ - R. C. DtrrI'. 

Secretary to the Govt. of India 
and Director General, Bureau of Public Enterprises. 

All Ministries/Departments of the Government of India. 



APPENDIX XIII 

(Vide Reply to S. No. #-Chapter ll) 

No. 385-Adv. (c) /Cir-l1/66 

GoVI'.RNMENT OF INDIA 

MINISTRY OF FINANCE 

(BUREAU OF PUBLIC EN'fBRpRL.c;&S) 

New Delhi, the3rd Dec., 196ft 

SvuIlCT:-Standard proforma for estinuues of capitfll outlays on the 
townships of public enterprises. 

A draft proforma for estimates of capital outlays on the townships 
Clf public enterprises was circulated to the various Ministries vide 
tM Bureau of Public Enterprises, O.M. No. 2 (35) I~F I dated the 
1st July. 1966, and their comments were invited thereon. Replies 
Ind suggestions received from the various Ministries have be'en con-
.idered and the draft proforma has been modified to the extent found 
necessary . 

2. A copy of the finalised proforma is attached (not reproduc'!d). 
The Ministry of Industry etc., are requested to circulate the proforma 
to the Public Enterprises in their charge and request them to adopt 
the proforma, which would enable Government to scrutinise the 
estimates and accord sanctions without delay. 

'fo 

Sd./ - R. C. DUTT, 

Secretary to the Government Of India 
and Dir«to?' G~eral, BUTeGU of Puhlic E1lt~s. 

All Ministries/Department. of Government of India. 
All F.Aaln the Department of Expenditul'f! for ~tJ.on. 
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APPENDIX XIV 
(Vide Reply to S. No. 46-Chapter II) 

No. 321-Adv. (c) /Cir-6/66 
GovaurMENT Q1o~ INDIA 

MINISTRY OF FINANCE 
(DEPARTMENT OF' COOllDINATION) 

BUREAU QIo' PuBLIC ENTERPRISES 

New Delhi., dated the 15th Nov., 66. 

OFFICE MEMORANDUM 
SUBJ'ECT: -Cultivation of vacant land acquired for (OxpcUtBio-n etc. ot 

Public Enterprises. 
It has been suggested by the Committ~ on Pubiic Undertakings 

that in view of the acute food shortage in the country, it would be 
desirable if the land, which had been acquired for petting up a plant 
or for expansion of Public Enterprises, and which is not likely to be 
used in the near future for that purpose, is leased out for cultivation 
on a temporary basis. Such an arrangement Vlould provide some 
income to the Undertaking, besides augmenting a~l'jcultural produc-
tion. While leasing out such land, legal complicat.ions should be 
avoided and the question of giving preference to persons displaced 
from that area should be kept in view. I • 

2. All Ministries of the Government of India are requested to 
bring this to the notice of the public sector Hndertakings under 
their jurisdiction for taking suitable action in the matter. 

To 

Sd./- R. C. DUTT, 
Secretary to the G"vernment of India 

and Director Ge:'l~ral, Bureau of 
Public Enterprises. 

All Ministries/Departments of the Government of India. 
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APPBNDIXXV 

(Vide further reply to S. No. 48---Ch4pter II) 
No. 687-Adv. (c) /Cir-21jfll 
GovI:R1oa:NT 01' hmIA 

MINISTRY OF FINANCE 
(DEPARTMENT or EXPENDITURE) 
(B~u OF PuBLIc EIUBRPIlISES) 

Dated, New Delhi, the 9th August, 1967. 

OFFICE MEMORANDUM 
SUBJECT: -In.itial estimated cost of land of Public Sector Pro;ects 

and IUb,equent increase thereof. 

It has been . observed that cost of land intimated by the State 
Governments at the time of consideration of location of Projects had 
increased considerably subsequently after a decision has been taken 
to locate the Projects in the States concerned. This had led to the 
need for revision of estimates and also affected the profitability of 
the concerns. The Committee on Public Undertakings has suggested 
that the study of the land costs in various Projects should be under-
taken to find ways and means by which the price or land could be 
limited to a ceiling at the outset. 

2. The Ministry of Industrial Development and Company Affairs 
etc. are requested to examine the cost of acquisition of land of the 
Puhlic Sector Undertakings under their control in the light of the 
observations made by the Committee on Public Undertakings and to 
ensure in respect of Projects to be taken up in the future tbllt· such 
large variations ate avoided by having a proper understanwng at 
the outset with the Stat~ Governments concerned in this regard. 
When preparing the estimates of projects in future it is requested 
also that speciflc details be given on this point i.e., that the cost of 
the land bas been checked to be reasonable and an understanding 
reached with the State Government on the estimated cost, so that 
there is no l1keUhood of any appreciable escalation at a later stage. 

To 

Sd/- P. GOVINDAN NAm, 
SecretGTlJ to the QotJernmen.t of India 

and Di-rector General, BUTeau of Public En.terpri8ea. 

All Ministries/Departments of the Government of IndIa. 
All F.As. in the Oeptt. of Expenditure. 
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APPENDIX XVI 

(Vide para 5 oj Introduction) 

Analysis oj the action taken by Government on the recommendations contained 
in the Eighth Report oj the Committee on Public Undertakings (Third 
£Ok Sabha). 

No. Percentage to 
total 

I. Total Number of recommendations made 54 

IL Recommendations that have been accepted 
by Government [vide SI. Nos. 7, 10, II, 14, 
IS, J6, 19,20, :U, 22, 23, 25, 26,28,29, 
30 ,31, 32 (b), 33, 34, 35.37, 41, 42, 43,44, 
45,46,48,49, So, 51, 52, 53 and 54]. 

III. Recommendations which the Committee do 
not desire to pursue in view of Govern-
ment's reply [vide SI. Nos. 2, 5, 6, 12, 13, 

17. 24, 27, 32(a), 36, 38, 39 and 47). 

IV. Recommendations in respect of which 
replies of Government' have not b~en 

accepted by the Committee [vide Sl. Nos. I, 
3, 4,8, 9, 18 and 40]. 

341 
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Serial Name of Agent ~ Serial. Name of Agent Agency 
No. No. No. 

7.7. Bahree Brotbcn, 188, 33· Bookwelldtc; SantNaran-
~~et,. karl ny, Kiogs-

27 way Camp, DeJhi-9.1 96 

2&. JayaDa Book Depot. 

~N~ MANIPUR 
Delhi. 66 

29. Oxford Book & Station- 3r Sbri N. Chaoba SiDgh, 
ery Company,Sc:in- News Agent, Ramlal 
dia HOUle. Conoaaght Paul ~ School 
Place, New Annex, mph". • 77 
Delbj-l. 68 

30. p~ PubliahiDg AGENTS IN FORBIGN Ram )luuJai COUNTRIES Road, New Delhi • 76 

31• The United Book~ cr. 48, Amrit 35· The Secretary, Bltabli-
Market, Pat. Ganj, ahment Department. 
New Delhi. • 88 The ~ Commit-

lion of ndia, India 
32. Hind Book House, b, House. AJdwycb, 

Janpath, New Delhi 9' LONDON, W.c.-a. 
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